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West Bengal Act XLIX of 1974' 

THE BlDHAN CHANDRA KRISHI 
2[VISWAVIDY ALAYA] ACT, 1974. 

West Ben. Act IV af 1977. 
Wea Ben. Act XXXI af 1981. 
West Bcn. ACL IX of 1982. 
West Ben. Act VlII of 1986. 
West Ben. Act X X I  of 1986. 
Wcst Ben. Act V of 1996. 

. West Ben. Act XXI of 1996. 

AII Acr ro eslabIi.~ish atid i~lcorporate a Universiry nr Haringlrara, iri the 
district oJNarIia, k West Beltgal. 

WHEREAS i t  is expedient LO establish and incorporale a University a1 
Haringhara, i n  the district of Nadia, in Wesl Bcngal, for providing 
facilities for [he study of agriculture, animal husbandry and allied sciences 
and for conducting researches in thosc sciences; 

IL is hereby enacted in the Twenty-fifth Year orthe Republic or India, 
by rhe Legislature of Wesr Bengal, as follows:- 

CHAPTER I 

Preliminary 

1. (1 )  This Acl may be called the Bidhan Chandra Krishi Sh~nl i l l c  

2[Viswavidyalaya] Acl, 1974. and cxrcnr. 

(2) It ex~ends lo the whole of West Bengal. 

2. In his Acr, unless the context otherwise requires,- 

'For Statcrncnr or Objccu and Rca~ons, 5ce the Cfllcrrrra Grrzctfe, Errraordirrory. 
Pan W ,  of thc 14d1 Novernbcr, 1974, page 1963; ror pmccedings or  the Wcs~ Bengal 
Lcgislarivc Assembty, see Ihc pmeedings of lhc mcering or thal Assembly. hcld on Ihc 
25th November 1974. 

-The word within thewurn bnckcls wen: substituted for thc wads "Viswa Vidvalava" 
by s. 2 of lhe  Bidhan ~han'dn Krishi Visw~vidyalaya (An~cndmcnt) ~ c r ,  1981 (~Es l i 'cn .  
Acr XXXI o f  1981). 



The nidirntl Cl~ondra Krishi Vis~vrrvidydnya Acr, 1973. 

[Wesl Rcn. Act 

(Clroprer I . -Pr~ . l i r t i i~ iu~ .S~'cr iu t~  2,) i 
! 

(2) "Agriculrure" includcs basic and applied scicnces relating lo 
'[lerresrrinl and aqunric crop and animal produclion,] foreslry 
includir~g f a r m  forcsrry. homc cconomics. agriculrural 
Engineering and recl~nology, markeiing and proccssin~, land 
usc and managemen[, soil and wztter manilgemen[ and all mailers 
connec~cd rlierewith or incidcn~ul therelo; 

(3) "appoinred day" means I he 1 st day OF Seprembcr, 1974; 

2(3a) "Asmiate Dean" menas the Head or the teaching wing or a 
campus; 

?(3b) "Associale Director of Research" rneans the Head of a rcsearch 
wing of a campus or regiorlnl slation: 

(4) "authorily" means any authority of lhe Universiry specified in 
seclion 9; 

"4a) "campus" Incans the cenlre, other than the main campus. 
imparting teaching at degree level or above and having any 
rescorch or exrcnsion function; 
A *  * dl * * 

6(6a) "convocalion" means a rnee~ing or the Court for the purpose 
of  confemng degrees, iitles, diplomas, cerlificates or othcr 
academic disrinctions; 

6(6b) "employee" in rclation ro [he University means any person 
e~~lploycd by 11le Universiiy; 

(7) "FacuIty" rncnns a Faculty by rhc Universiry; 

'(73) "field-rvorker" means a ficld-worker, appointed or recognized 
as such by the University; 

'(7b) "financial year" means Qie ywr ending on the 31sr day of 
March; 

'(7c) "Governor" mcans the Governor or [he Stale or West Bengal; 

'The words wilhin 11ic squm hnckcts were ~ubsli~ulcd rur rhc wonk% " c w  and 
l i v c a t ~ c l i  prduc~ion. vclcrinmy and dairy sctcnccs, fislicrics." by s. 2(1) of thc Bidhan 
Chandn Krishi Viswavidyaluy;l (Sccond Arnendnlcnl) Acr. 1996 (Wcrl Rcn. AcI XXI or 
I 396). 

'CInusc (4) was i~iscncd by s. 2(3), ihid 

'Clausc (5) was onli~icd hy s. 3(?) of the Ridham Chandn Krishi Viswavidyalayly3 
(Arncndmcn~) ACI, 198 1 (IVcst Bc~i.  Acr XXXI o l  1981). 

'Clausc (6) was omilrcd by s. 2(3) UT rhc Aidlian Chandn Krishi Viswavidyalaya 
(Sccolld Amendnlcnl) Acl, IS96 (Wlrsl Ben. AcI XXI or 1996). 

'Clnuscs (&a) and (6b) wcre inscncd hy s. 3(3) o r  lhc Bidlian Chandn  Krishi 
Viswavidyulayn (Amcndmcnl] Acl, 1981 (Wtct Bcn. Acl XXXi uT 1981). 



T l ~ e  Bidl~mr Clia~idru Kri.~lli Vis\vu~~idyalaya Act, 1974. 

(8) "hos~el" means a place of residence for the s~udenls of [he 
Univcrsi~y mainrained or recogniscd by the University; 

'(8,) "main campus" means the principal sent of the Univcrsily a1 
Mohanpur under police sln~ion Haringhatn in the district of 
Nadia, in West Bellgal whcre lhe academic, adminislrative, 
research, extension educa~ion and farm eshblishrnenls arc 
situated for the purpose of leaching, research and extension 
education functions; 

(9) "Minislcr" means the Minister-in-charge of rhz Departmen1 of 
Agriculture of Lhe Government of West Bengal; 

?(94 "non-tcnching staff" means the non-leaching s~aff ,  not holding 
any teaching pasr (including par[-dme teaching post), appointed 
or recognized as such by the University, but does not include 
an ofher  or a ficld-worker; 

(10) "officer" means an officer o l  the Universiiy specified in 
sec~ io r~  18; 

( 1  1) "prescribed" means prescribed by Slalurm I[, Ordinances or 
Rei~ulalions] made under this Act; 
d* * * C X * * 

5(12a) "regional station" means the research or extension station under 
he University; 

(13) "regulations" means regulalions made under section 40 of  this 
Acr; 

6(13aI) "registered graduate" means il graduale registered under this 
Act, a1 Icz~t three months prior lo the date of cIection of 
members to the Coun, on application in rhc prescribed form 
and on payment of a fce of one rupee: 

Provided hat  no person shall be eIigible to be regislered 
under this Acl unless he has graduated hirnsclf from rhe 
University at least three y e m  prior to lhe dare of eleclion of 
members ro !he Courl; 

'(13a) "revised scale" m a n s  any of the scales of pay sanctioned by 
the Govcrnmenr of Wcst Bengal. Agriculture and Communily 
Developmenr Dcpnrtmen t ordcr No. 94 6-Edn Br Trd2U-20/75, 
dated 2nd February, 1976, which is rcproduced in Schedule I 
to Lhis Act: 

'Clausc (Sa) waq inhcncd by 5. 2(5)  a i  the Bidhan Chnndr~ Krishi ViswaviJynlaya 
(Sccond Arncndmcnl) ACI, I99li (Wcsl Bcn. ACI XXI of 1996). 

'Clausc (9a) was ir,scncd by s ,  3(5) or r l ~ c  Ilidhan Chandn Krishl Visw~vidyalaya 
(Aoicndmrnr) Acl, 19x1 (Webr Ben. Acl XXXl OF 1981). 

'The words within 11ic q u ~ r c  bnckc[s wcrc inscncd by s. 3(b), ihid. 
'Claux (12) w a ~  ornilled by s. 216) or Ihe Bidhan Chandr. Krishi Visrvnvidy~l~yn 

(Sccond A~bbcndrncnr) Acr, 1996 (Wcsl Bcn. Acl XXI uF 1996). 
'Clausc (l?a) 1~x5 inscncd by ss. 2(7), ibid. 
TCusc (13u  I )  wns inscncd by s. 3(?) 01 [lic Bidhm Chandn Krishi Viswavidyalaya 

(Aincndmcnr) ACI, 1981 (Wcsr Bc~i .  ACI XXW of 1981). 
'Clauses (13a) and ( I3b)  wcrc inscrrcd by L. 9 o f  thc Bidhan Chrrndn Krishi 

\liF,I.7,.idl.lllt.~ ( A  -"-, I-.-,I A ..a 1017 t lr lnrr  nnn 4 .., IT! ..r an-?\ 



Provided rhal the State Govemmenr may, by nolificarion 
I 

published in thc OJITciul Gazctle, amend Schedule I ,  horn rime 
to timc and rhc Scl~edule so amended shall be deemed to be 
par1 of  this Act; 

'(13b) "Schedule" Incans a Schedule ro this Act; 
l(14) "S talutes", "Ordinances" and "Regulations" mean, respec[ively, 

the Stalulcs, Ordinances and Regulations or the University 
made undcr [his Act; 

(15) "studenl" means a person enrollrd in the University for taking 
a coursc of study For a degree, diploma or orher academic 
distinclion duly insliluled; 

'(15a) "Studenls' Union" in relation lo the University means !he 
Students' Union cons~iiu~ed in lhe manner prescribed; 

(16) "teacher" means n person appointed or recognished by h e  
Universily for Ihe purpose of imparting inslruction or conducting 
and guiding research or extension programmes and includes 
any orher person who may be declared by Statures 10 be a 
teacher; 

(17) "University" means the Bidhan Chandra Krishi 
'[Viswavidyalaya] consrituted under seclion 3. 

CHAPTER 11 

Thc University 

I n c o ~ m -  3. '(I) The Chancellor and the Vice-Chancellor of the University 
\ion ol  the 
~ ~ i ~ ~ ~ i ~ ~ .  and rhe members of the Court and the Exccu tive Council, for the lime 

being, shall constitute a body corporate by the name of the Bidhan 
Chandra Krishi Viswavidyalaya. 

j(1A) The Universiry shall have perpetual succession and a common 
seal and shall sue and be sued by the name of the Bidhan Chandn Krishi 
Viswavidy Jaya. 

6(2) The Coun shall consisl of [he follo~ving members:- 
(i) ex oftcio ~lismbers 

(a) the Chancellor; 
(b) h e  Vice-Ch~ncellor; 

- - - 

'Spc fool-n01c 7 on pngc 145, arrrc. 
%Lust (14) av subs~i~uled lor thc original clausc by s, 3(8) ofthe Bidhan Chdndn 

Krishi Vi~r(~avidya1aya (Amcndmenr) Act, 1981 (Wcal Bcn. Act XXXl af 1981). 
'Clause ( 1 5 ~ )  was inscrtcd by s. 3(9). ibid. 
'See roo~-mlc 2 on pagc 143, urrte. 
lSub-scc~ions ( I )  and (In) \VCK subs~i~u~cd for ~hc original sub-sccrion (I) by s. 4(1) 

or Ihc Bidhan Chandr~ Krishi Viswavidyalaya (Amcndrncnr) Act. 1481 (Wcsr Bcn. Acl 
xxxr , .. or 1 9 ~ 1 ) ,  



XLIX of 1974.1 

(c) the Secre~ary, Deparrment of Education, Government 
of Wesl Bcngal; 

(d) the Secrctary, Department of Agricul ture, Government 
of West Bcngal; 

(e) the Secrelary. Department al Animal Husbandry and 
Veterinary Services, Governmcnt of West Bengal; 

( f )  rhe Secretary, Department of Finance, Government of 
West Bengal; 

(g) the Secrelaq, Deparrment of Forest, Government of 
Wcst Bengal; 

' (h)  the Secrctary, Dcpurtment or Food Processing 
Induslrics, Governmenl of West Bengal; 

(i) [he Deans of Faculties; 

Cj) the Dean of Post-Gnduate S~udies; 

3(jl) rhe Campus Director; 

(k) the Presidcnt, W e s ~  Bengnl Council oC Higher 
Secondary Educatiou: 

(1) the Director of Agriculture, govern men^ of West 
Bengal; 

4(m) the Director of Horticulture, Government of West 
Bcngal; 

7111 [he Director of Agriculiural Engineering, Government 
of Wesl Bcngal; 

(p) rhc Director of Research; 

(q) ihe Direclor of Extension '[Educalion]; 

!(q 1) rhe Direclor of F m s ;  

H(q2) the Librarian; 

g(q3) the Registrar: 

'Clausc (c) WAS omi[rcd by s. 3( I)(a)(i) o f  the Bidhan Chandn Krishi Viswnvidyalaya 
(Swond hrncndrnc~~~ )  Acl, 1796 (Wcsl Ben. Act XXI or 1996). 

'Clause (h) was subsri!utcd Cor the prcvious clausc (h) by s. 3(l)(a)(ii). ibid. 
'Clausc (il) was inscncd by s. 3(l)(a)(iii), ;bid. 
'Cl~usc (m) was substi~uicd Tor thc prcvious clausc (m) by s. 3(l)(a){iv),  ibid. 
'C13usc [n) was subhlilulcd lor the prcvious cliluse (n) by s, 3(l)(n)(v), ihid. 
*C13usc (0) wxs ~rnitrcd by s. 3(l)(a)(vi). ibid. 
mis w a d  WAS illscncd by s. 3(lJ(a)(vii). ibid. 
l r  I.... ^.. I I *  1 - 7 1  . I .  .r , , - ... .., . - -  



The Bidliatr Clrrrrlrlra Krisfri Vis~va~~ir~yalnyu Acr, 1974 

! 
tWesl Bcn. Act 

Providcd tha\ if any of the mcmbers referred to 
' [ in  clauses (c), (d), (Q. (g), (m) and (n)] is €or any 
rcason unable lo ntlend any meeting of the Coun, hc 
may depute an officer under his control, nor beIow the 
rank of Joint Secrclary to Ihc Government OF West 
Bengal or Additional Direc~or '[or joint Director], 
Govern~nenl of  West Bcngal. as thc case may be, to 
altend the rnccling on his behalf; 

(ii) nom itlafed n~etrr hers 
(r) a rcpresentarive OF the Indian Council of Agricultural 

Rescorcl1 ro be nominated by the Council; 
J* * * X * * 

(1) rwo persons ro be nominated by the Stale Govcrnrnen~ 
from amongst lhe progressive F~m~ers  or [he Stare; 

(u) IWO persons ro be nominated by [he Chancellor horn 
amongsr Ihe educationists, agriculrural scienrisw or 
persons wirh special knowledge or inreresl in 
agriculture; 

(iii) elected tme~nlrers 

(v) five ~enchers, of whom one shall be in [he n o k  of 
Professor, two shall bc in lhe rank o f  Reader and two 
shall be in the nnk or Leclurer, from each Faculty 
elccrcd joindy by the reacherr; of rhc Facullies; 

(wv) iwo sludenls elected by [he Executive Commirrce of 
thr: Sludenls' Union perlnining to each Facully from 
amongst the J[regular sludents nt undergrdllate, post- 
graduarc and docroml levels o l  the Facul~y of whom 
one shall bc from thc post-gnduate or doctoral level]. 

E.r~~lorrativ~~.-"Regular studen~" shull mean a 
s ~ u d c n ~  who is not in defaull oFpaymenl arprescribed 
tuition fces and other dues of the University till such 
dale as may be notihed by [he Universiry in lhjs 
behalf: 

(x) >[two persons] elected by the members of non-teaching 
staf f  of [he Universily horn amongst themselves; 

'Thc words, Iclters and bnckc~.; within rhc squafz bnckccs wcrc subslirurcd Tof Ihc 
words. lcrters and bnckcu "in clnuscs (c) in (h) and (I) to (n)" hy s. 3(1)(a)(ix)(a) 01 rhc 
Bidhan Chnndn Krishi Viswilvidyalqa (Sccond Amcndnicnt) Act, 1996 (Wcsl Bcn. Acl 
X X I  01 1996). 

T l i c  w w l s  wilhin rhc square brackc~~  W C ~ C  inscncd by s, 3(l)[a)(inXb]. ibid. 
JClausc (s) was omitrcd by s, 3(l)(b). ;bid. 
'The words rviihin tlic q u a r e  bnckca lverc subsriturtd fur ihc words "rcgular srudcnls 

uT lhc  Facul~y." by h .  3(1]((c)(i), ihid 
?The words within Ihc squnrc bmckels wcrc subs~irurrd for rllc war& 'bnc pcnon" 

h., - 7/1 \ t7 \ / : : \  :I.: , 



XLIX of 1974.) 

(y) one pcrson elected by the field-workers of the 
Universiry horn ilmongs1 themselves; 

(z) one person clcctcd by [he officers of thc University 
from amongsr themselves; 

(aa) not lcss lhan one and not morc than three persons 
elecled by registered gradunlcs from amongst 
~hemselves, Lhc number of such persons to be elected 
being calcula!ed as far as pracricable on the basis of 
one persan forevcry ~ w o  hundrcd regisrered graduates; 

(bb) rhree members of the West Bengal Lcgislarive 
Assembly elecled by thc members of [he West Bcngal 
Legislative Assembly fram amongst rhemselves. 

'(3) The members referred lo in clauses (a) to (j) and ( I )  lo (0) of 
sub-seclion (2) shall be [be firs[ members of the Court. 

2(3a) The term of orficc or the members o i  the 3[Coun] other than 
the ex-oJJTcio members, shall bc '[four years,] and a mcmber shalI be 
eligible to serve more than onc tcrni: 

'Provided that a mcmber elected under clause (w) of sub-section (2) 
shall hold office for hree y ears or [ill be ceases to be a studen[, whichcvcr 
is earlier. 

&(3 b) All elections to the Court shall be held in rhc manner prescribed 
by Stnrures. 

6 ( 3 ~ )  Subject to h e  supervision, direcrion and general control of rhe 
Vice-Chancellor, [he Rcgislrar shall act as the Sccrevary of the Coufl. 

(4) Thc Universily shall be cornpcrcnt to acquire and hold property, 
both movable and immovable, to leasc, sell or olhenvise transfer such 
property. to borrow money, to enler inlo contract and to do all things 
necessary lor carrying out the purposes of this Acr. 

(5) The principal seat of [he Universiry shall be at Hnringhnm, 
police-slalion Haringhara. in  [he dis tricr of Nadia. 

'Subscc~ion (3) was subs~iturcd far thc original sub-scc~ion (3) by s. 4 3 )  orlhe Bidhan 
Chandm Krishi Visrvavidyalaya (Amcndmcnl) Acl. 1981 (Wcs~ Ecn, Acl XXXI o f  1981). 

:Sub-scction ( 3 3  wils inscrtcd by s. 3 ofthc Bidhan Chandn Krishi Viswavidyalayn 
(Anicndmcn~) ACI, 1977 (Wcst Ben. Act 1V nl 1977). 

'The word wirhin rhc souarc bmckels rvas subsli~uicd for the word "Univcnilv" bv 
s. 4(4)(a) of rhc Bidhan ~ h i n d r ~  Krihhi Viswavidyalaya (Amcodmenr) Acr, 1981 {lvcir 
Bcn. Acr XXXI or 1981). 

'Thc words wirhin rhc squarc bnckcts wcw subs~i~u~cd Tor 1k.c .cwords "~lircc ycam" 
by s. 3(2) or thc Bidhan Chandr~ Krishi Viswavidyalaya (Second Amcndmcnr) AFI. 1996 
( W u t  Bcn. Act XX I  O[ 1996). 

'This  provisv was addcd by s. 4(4)(b) of the Ridhan Chandn Krishi Viswavidyal;lyd 
(Amendrnenl) Act, 1981 (\VLU Bcn. Acl XXXL of 1981). 



Jurisdiction 
of tiic 
Univcrsily. 

Admission 
to tic 
Univcairy. 

The Bidltati Clrandro Krishi Vis\vavidyaloya Acl, 1974 ! 

IWes1 Ben. Act ! 

(Cltaprcr It.-The Ur~iversiiy.-Sccriwls 4-6.) I 

4. (1 )  The jurisdiction of the University in teachiog, research and 
cxlension education programme in  rhe field of a g r i c u I r u r c  shall extcnd 
to the whole of West Benpl.  

(2) The Universily may assume responsibility for training ol field 
extension workers and farmers in ordcr lo suppon [he Slare's agricultural 
produc~ion programme and for the esrablishment, devclopmenl and 
operalion of agricultural polyrechnics as may be required in various pans 
of the State. 

(3) A11 colleges, research and experimental srations, or olher 
institurions coming under [he jurisdiction of '[[he Uni~ers i~y]  shall be 
regardcd as constiluenl unirs of [he Universily under its full managemcnl 
and control and no unit shall be recogniscd as nn affiliated unit, 

(4) The Universjly may collabor~te with orhcr Universilies, resewch 
instilu~es and olher scicnrific and academic institulions pursuing [he 
study of agricuIiure and sciences basic to agriculture. in making and 
implementing programmes of common interest Foi the benefit of 
agriculture whehcr such inaitutions ore siiuii~ed within or ourside the 
Slarc of West Bengal, in order to ensure t hn~  the efforts made by all of 
tltem becomc complimen[ary lo one another. 

5. The University shall be established ~vivirh a view lo fulfilling the 
following ohjeds. namely:-- 

(1) making provision for imparting educalion in different 
branches of study i n  agirculrure. h~rlicul[ure, '[agriculrural 
processing engineering, lerrestrial and acquatic animal 
sciences,] fisherits, forestry, agricultunl engineering. home 
science and other allied branches of learning and scholarship; 

(2) hrlhcring the advancement of learning and prosecution of 
research, in  agricullure and other allied sciences; 

( 3 )  underraking the extension of educarional programme in the 
Cicld of agriculture ro the ntral people of the Stale; and 

(4) such mhzr purpases as the Universily may from time to time 
dercrmine. 

6. ( I )  Thc University shall, subject ro Ihe provisions of this Act 
and the Statutes, be open lo all persons provided that nothing in this 
sec~ion shall require {he University to admil to any course of sludy any 
person who does no1 possess rhe prescribed academic shndards. 

'Thc words within ~hc squm bnckets wcrc subs~ituted lor thc words "this Univcai~y" 
by s. 5 orhc Bidhan Chandn Krishi Viswavidy;llayi (Amcndrncnt) Acr. 198 1 (\Vcsi Ben. 
Acr XXXL of 1931). 

' 7 1 1 ~  words within ~ h c  squ;trz backers wcrcsubr~ituld inr Ihe worrlj "vctcrinq and 
animal scicnccs, fishcrics." by s. 4 uT thc Bidhan Chandm Krishi Viswnvidyahva (Second 
4 1 . . .*,.? --- - - - - -  



(2) Nolwiths!anding anything contained in sub-section (I) ,   he Slalc 
Govzrnrnent may direct that seats shall be kept reserved for Scheduled 
Castes, Scheduled Tribcs and candidates from other States in India for 
admission to any of [he collcgcs subject to [heir rulElling thc minimum 
standards laid down for admission to such collcgc. 

'7. The University shall have the following powers, namely:- ~ o w c s  or 
ihc (i) lo provide For instruction in  ngricullure: Univcrsi~y. 

(ii) to establish and mainrnin Universily Colleges, University 
Departmen~s, Instirurions, Libraries, Lahornrorics and 
Museums for srudy and research: 

(iii) lo provide for rhe conduct of resenrch i n  agriculture and 
atlied branches o i  learning and to make provision for 
dissemination OF the findings of research and rechnicnl 
informarion through on extension education programme: 

(iv) to instilure degrccs, titles, diplomas. cerlificales and otber 
academic distinctions; 

(v) lo confer degrees. lirles, diplomas, ccrlilicatcs and othcr 
academic dis~incrions on persons who- 

(a) shall have pursued prescribed courses of srudies unlcss 
kxcmpted   her err om in  the manner prescribed. and 
shall hnvc posscd such exaininalions as may be 
prescribed. or 

(b) shall have carried on research in nccordancc wirh such 
conditions as may be prescribed; 

(vi) to create and inslilule Professorships, Rcnderships, 
Lectureships, and such posls including posts of orliccrs as 
may be necessary for [he eslablishmen~ of rhc Univcrsily 
Collcgcs, Universi~y Deparlments, Inslitulions, Libraries, 
Laborzlrarics and Museums; 

(vii) to withdraw or to cancel degrees, tides. diplomas, cerlifica~cs 
or othcr aczldernic dislinctions under such conditions as may 
be prescribed by Statules and a f~e r  giving the person affecred 
a rcasonablc opporlunity lo present his case; 

(viii) to confer honorary degrees and other dislinclions under 
canditions prescribed; 

(ix) to consider the Annunl Swrement of Accounts and [he Annual 
Financial Estimates approvcd by [he Executive Council and 
to pass such resolutions rclaling  herel lo a may be considered 
necessary; 

'Scslion 7 wu s:ubslilulrd Tor thc orininnl scction bv s. 6 or ~ l i c  Bidha11 Cliandn Krishi 
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[West Bcn. Act , 

(x) to consider [he Annual Repori xi prepared by the Executive 
Council and lo pass such resolu[ions rclnting thereto as may 
be considered necessary; 

(xi) to advise on such orher niatters as may be referred lo il by 
the Execulive Council; 

(xii) to considcr, and advisc on. prapohals 6.0111 the Executive 
Council for cntering into agreeinenl wi!h h e  Slate 
Govemmenr or wilh h e  approval of Ihc Slale Government 
with any olher Govemrnenl or with any person, body or 
authority for Ihc r d i i ~ ~ g  over by the Universily of Ihe 
management of any collegc or institution including its assels 
and liabilities or for any oiher purpose not repugnant LO rhe 
provisions of this Act; 

(xiii) to co-operate wiah other universities and educaliona1 
aulhorities in such manntr  and for such purp~sts m \he 
Univcrsity may determine for furtherance of ~ h c  agricuItunl 
education; 

(xiv) to insrjrute and award fellowships, scholarships and prizes 
in accordance wi[h the Statutes; 

(XV) 10 provide and maintain residential accommodarian €or thc 
srudenls and the staFf o i  the IJniversiry; 

(xvi) to prescribe,demand and receive fees andolher charges for 
examinations and other purposes; 

(xvii) to supervise and control [he residence, conduct and discipline 
of teachers, officers, non-teaching staff, srudenrs and field- 
workers of the University and lo make arrangements for 
promoling their health and welfare; 

(x v i i i )  to exercise ail olher powers and perform all ocher funciions 
conferred and imposed on !he Universily by or under lhis 
Acr. 

8. The Stale Government shall have the righl lo cause an inspcction 
robe made by such person or persons as ir may dircc~, of the Universiry, 
irs buildings, labararories, and equipmenls, and of any college, agriculluml 
school, experirnenlal stalion, demonslrarion farm or orher inslilulion 
established, mainiained, managed or recogoised by the University, and 
also of any cxaminalion, teaching and other work conducled or done by 
the University, and may cause an inquiry ro be rnadc in Iike manner in 
respect of any marrcr connected with Ihe University: 

Provided that the State Government shall in every such case give 
nolice to the University of its intentian lo cause such inspection or 
inquiry to be made and the Universily shall bc enlitled to be represented 
Ih"7"lt 
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(2) The Slate Governrnenl shall communicale lo the University iis 
vicws with reference to the resulls or any such inspection or inquiry, and 
shall, af~er ascerlaining h e  opinion of thc University thereon, advise the 
University upon the aclion, if  any to be taken. 

(3) Thc University shall reporl to the State Governmcnl the aclion, 
i f  any, which is proposed to be Laken or has been mkcn by i~ upon the 
advice given under sub-sec~ion (2). 

(4) When the University does not, within a reasonabIc time, lake 
action 10 [he satisfaction of the State Government, the State Government 
may, after considering any explanation furnished or rcpresentalion made 
by the University, issue such directions i n  writing-= il  may ~ h i n k  fit and 
the University shnll comply with those dircctions. 

Authorilies of lhc University 

'9. The following shall be the authorities of Ihe University:- Auihorirics. 
i 
I 

(1) the Court; I 

(2) the Exccutive Council; 

(3) the Faculty Councils for posl-graduate and undergraduate 
studies; 

(4) [he Boards of Studies; 

(5) h e  Finance Committee; 

(6) such other authorities as may bc established under the 
~laruies. 

'9A. ( I )  Subject to such condilions as may be provided by or under TIIC Coun. 

the provisions OF [his Acl, the Court shall- 
(i) make ruIes for the rnnsaction of its own business; 

(ii) exercise all the powers and perform all the functions of [he 
University under this Act; 

(iii) exercise all olher powers and perform ail olhcr functions 
conferred and imposed on i t  by or under this Act. 

(2) The Court shall nor exercise the powers referred to in clauses 
(i) to (viii) of section 7 except on the recommendation of the Executive 
Council but may send proposals in respect thereof to the Executive 
Council for its rccommet~dation. 

'Sccrion 9 was subsli~uled Tor lhr original scc~ion by s. 7 olrhc Bidhan Chandn Krishi 
Viswavidyalaya (Amcndrncnk) h c l ,  1931 (\Vest Ben. Acl XXXI of 1981). 

IF-..: ...... n<  ..-. r n o  ...,., ..,.dn~ L.. - u :r.:,~ 
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[Wat Ben. Acl  I 

f Clroprer I l l .  -Alrthoriries of the U~riversiy .Sec~ions 98, 10.) 
I 

(3) The Courl shall have Ihc power to review the ac~ion of [he 
Executive Council, save whcre the Executive Council has acfed in 
accordance wilh the powers conferred on i f  by or under rhis Act: 

Provided thal i f  any quesdon arises as to whether the Execulive 
Council has acted i n  accordance with the powers conferred on it by or 
under this Act, the rnalrer shall be decided by relcrencc to the Chancellor 
whose dccision shall be final. 

Mcclings oT '9B. (1) The Courl shall meci a1 leas1 lhrice in a financial year, orher 
rhc Coun. than for convocarion, on dares to be fixed by [he Vice-Chancellor. One 

of such Meetings shall be held before March and shall be callcd [he 
Annual Meering. The Court may also meet as such other times as i t  may, 
from lime to time, decide. 

(2) One-third of the lotal number of members of the Court pl~rs one 
shall bc a quorum for a meeting of the Court: 

Provided [ha1 sucli quorum shaIl no[ be requircd nl a convocation. 

(3) The Vice-ChancelIor may, whenever he thinks f i t ,  and shall, 
upon a requisition in writing signcd by no1 less than one-rhird of lhe lo~a l  
number of members of [he Coun, convene a meering of the Court. A 
meeling on such requisition shall be held wirhin fifteen days of the 
receipt of Lhe requisition by the Vice-Chancellor. 

'[Thc 10. 5*  * * * * * 
Execu~ivc 
Council]. '(2) The Executive Council shall consist of the following 

members:- 
(a) ex ofi~-io ~t~enlbers 

(i) the Vice-Chancellor; 
(ii) the Pro-Vice-Chancellor, if any; 

(iii) the Deans of Faculties; 
'(iiia) the Director OF Research; 
j(iiib) the Director of Extension Educalion; 
Wit) [he Registrar; 

(iv) the Secretary, Deparlment of Agriculture, 
Government of Wesr Bengal; 
- - 

'Set fmr-nore 1 on pakc 153. arrrc. 
T h i s  marginal norc war rubstiturcd for Ihc original marginal notc '-Consrirurion of  he 

Boilrd" by s. 9 ( l )  orrhc Bidhan Chandra Kn'3hi Viswavidyalaya (Arncndrnenl) Act, 19BI 
flVcs~ Bcn. Act XXXI or 1981). 

ISubscc~ion (1) was omLtcd by s. 9(2). ibid. 
'Sub-scclions (2) and (2A) were subs~ilurcd ror thc original sub-section (2) by s, 9(3), 

ibid. 
'Clauscs (iiia). (iiib) and (i!ic) w c ~  inxrl* by s. 5(l)(a)(i) or lhc Bidhan Chnndn 

K"+, \~;T%,.~,.:A..~!-..- IC - - - -  . ---  ... . 
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'(v) the Secretary, Department of Food Processing 
Industries, Government or West Bengal; 

I(va) the Campus Director; 
(vi) the Secretary, Dcpanment of Finance. Government 

of West Bengal; 
?(vii) the Sccrelary, Department of Education, 

Govcrnrnen~ of West Bengal; 
'(viia) [he ficld-worker elecled to rhe Courr; 

?(viib) thc officer elected lo h e  Court: 

Provided t ha l  if any of the members referred to 
in clauses (iv) lo (vii) is for any reasan unable to 
atrcnd any meeting or the Executive Council, he 
may depute an officer under his control, nok below 
!he rank of 3[Deputy Secre~aryJ to the Government 
of W e s ~  Bengal; 

(b) ~rotrrinated rnletebrs 
(viii) thc represenlalive referred to in clause (r) of sub- 

section (2) of section 3; 
(ix) IWO progressive farmers to be nominared by the 

Stare Government; 
(x) two cminent scientisls with a background of 

zlgricuItural research or education lo be nominated 
by the Chancellor; 

(c) elected tnemlrers 
(xi) one Teacher lo be elected by such teachers as are 

members of the Coun from amongst themseIves; 

(xii) two Teachers, of whom one shall be in the rank of 
Professor, from each Faculty '[having not more 
lhan one hundred Teachers] elected jointIy by the 
Tcnchers of the Faculties: 

'Clauses (v) and (va) were substi~urcd for [he previous clausc (v) by s. S(l)(a)(ii) or 
rhc Bidhan Chandn Krishi Viswavidyalaya ( Second Amcndmcnr) Act, 1996 (War  Bcn. 
ACI XXI of 1996). 

ICIauscs (vii), (viia) and (viib) wcn: sub~tirurcd lor rhc previous clousc (vii) by 
5. S(l)(a)(iii), ibid 

YI'hc wonk ~uilhin thc squarc br~clieis wcm subsrirured for Ihc words 'Voint Secrcrary" 
by s. 2 of the Bidhan Chandn Krishi Viswavidyalaya (Sccond Amcndnicnr) Acl, 1986 
(Wcsr Ben. Acl XX1 of 1986). 

"rhe words wilhin rhc squilre bnckcts were  inscncd hy s. S(l)(b)(i)(r) of thc Bidhan 
ChanJr~ Ktishi Vis\vavidyalayil (Sccond Arncndnicnr) Act, I996 (Wcst Ben. Acr XXI or 
-*f i t ,  
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(Chapre r I[!. -A~tritoritie~ of rile University. --S~crin~~ 10. ) 

'Provided that in the case of a Faculty having 
additional one hundred Teachers, one more Teacher 
in any rank from such Faculty shall bc elected 
jointly by the Teachers of h e  Faculiy; 

'(xiii) one post-gnduale studenr '[or studenl at doctoral 
levcl (Doclor of Philosophy)] elccted jointly by 
such students as are members of the Court from 
among51 themselves; 

' ( x i v )  one member of [he non-teaching staff lo Ire elected 

jointly by such members of the non-teaching staff, 
field worker and officer as are members of the 
Court from amongst hcrnselves; 

5(xv) one member of the West Bengal Lcgislotivc 
Assembly From amongst ~ h c  members elected under 
clause (bb) vnder Lhc heading "(iii) e1ecfednlen1ber.s" 
of sub-seclion (2) of scclion 3, to be elecred by 
the members of thc W e s ~  Bengal Legislalive 
Assembly. 

72A) The members referred 10 in  clauscs (i) and (iii)  to (vii) of sub- 
section (2) shall be the first members of h e  Executive Council. 

(3) Thc Vicc-ChanceIlor shall be rhe ex oflcio Chairman and the 
Reginrar 'IMembcr Secretary] of che 'fExecu~ve Council]. 

- - - - - - 

'~~isprovisowasnddodby s. 5(1)@)(i)(b) ollht RidhnnChandn Krishi V~swavirlyalay. 
(Sccond Arncndrncnl) Acr, 19P6 (Wcs~  Bcn. ACI XXI of 1996). 

'Clause (xiii) ww subsliturnl, w.e.T. h e  20th day of July, 1981. Tor thc previnus 
clilust: (niii) by 1.2 of  lhe tlidhn ChamIra Krishi Viswavidyalqz (Amcdrncnr) Acl. 1982 
(War Ben. ACI IX or 1982). 

T h e  rrvords and bnclcu within thc square bnckcrr, were inscmd by s. 5 [  l)(b)(ii) or 
thc Bidhan Chxndm Krishi Viswavidyalay~ (Sccond Arnendmcni] Act, 1996 f l V c s ~  Ben. 
Act XXI or 1996). 

'his clausc WJS subsliturcd For rhc prtvious claust (niv) by s. S(l)(b)(iii), ibid. 

?he word.; within thc squa11: bmtkcu w c ~ c  >ubstirurcd Tor rhc words "non-rncmlxr 
Secrtury" by s. 5(2), ibid. 

'Tlic worb; within the square hnckr.\r wcrc subsiitutd for th: word "Bwilrd." by 
s. 9(4) 0 1  h e  Bidhan Chandrn Ktishi Vis\v~vidyalaya (Amcndmeni) Act. 198 1 [IVesr Ben. 
Acr XXKI o i  I r )S I \  
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(4) The term of office of the members of the '[Excculive Council,] 
other rhm the ex oflccio members, shall be ?[four years,] and a member 
shall be eligible to serve more lhan one term: 

'Provided ihat the member elecled under clause (xiii) of sub- 
section (2) shall hold office for three y c m  or lill he ceases to be a 
s~udent, whichever is earlier. 

4(5) All elections to h e  Executive Council shall be held in the 
manner prescribed by Statutes. 

J(6) One-lhird of the lotal number of members of the Execulive 
Council pliis one shall be a quorum for a mecling of  he Execulive 
Council. 

11. (1) The 6Bxecutive Council] shall exercise the following powers ~ o w c r s  2nd 

and perform the following Functions, namely :- luncrion; ! 
of ihc 1 
'IExecutive 

(a) to review and consider the Lnoncial requircmenls and ~ounci11. 
estimates for the University and approve its budgel; I 

i 

(b) lo approve the recommendations for appojnlrnent of officers. 
Teachers and other staff of the University in the manner 
prescribed; 

(c) to provide for the administration of any funds placed at the 
disposal of the University For the purposes intended; 

[d) to mange for the invesrrnenl and wilhdrawal of funds of 
thc University; 

(e) to borrow money for capical improvements and make suitable 
arrangements for its repayment 

'Thc  \vords within ~ h c  squarc bnckcts wcrc subsri~urcd $-or rhc word "Board," by 
s. 9(S)(a) or rhc Bidhan Chandn Krishi Viswavidyalnyn IAmcndmeni) Act, 1981 (Wut 
Bcn. Acl XXXI of 1981). 

T h e  words wirhin the squm bnckets wcrc subslilulcd lor lhe words "ihrce fan," 
by s. 5(3) of the Didhan Chandm Krishi Viswavidyalaya (Sccond Amcndmcnt) Acl, 1996 
0 V e ~ r  Bcn. Act XXI of 1996)). 

'This proviso was odded by s. 9(S)(b) of the Bidhan Chmdm Krishi Viswavidyal~y~ 
(Amcndmcnr) Act, 1981 (Wcsr Bcn. Aci XXXL of 1981). 

'Subscclions (5) and (6) werc inseded by s. 9(6), ibid. 

T h e  words within the s q u m  bnckets were substilu~cd for ~ h c  word "Board." by 
5. lO(l), ibid. 

%c ~vords  tvilhin !he squan: brnckers rverc subs~i~utcd for the word "Board'' by - ~n,->/..? : I . :A 
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(Chopter ICI.-Awiltorities ofrl~e Ut~ivcrsiry.Sccriot~ J I . )  

(f) to provide for accepting, acquiring, holding and disposing 
of prapeny on kha l f  of h e  University; 

(g) to dircct [he Form and use of lie common scal of rhe 
University; 

(h) ro appoin~ such cornmittres, either slanding or lemporary, 
as the '[Execurive Council] may consider nccessq,  and 
detcrminc Ihe rcrms orrcference thereof within the limitations 
of this Acr or the Slalutes; 

(i) to determine and regulate all policics reladng lo Ihe Universily 
in nccwdance w i h  this Act or  he Starures; 

Cj) to make finoncinl provjsion for inslruclion, teaching and 
[raining in such branchcs or learning and courses of ~ludy 
as may be determined by the '[Facully Council Tor post- 
graduate and undcrgrnduale s~udies concerned] within h e  
purposes of this Act and for research and advancemen1 or 
disseminalion of knowledge in such branches of learning; 

(k) to provide for [he es~ilblishrnentand maintenance of colleges. 
hoslels. laboratories. cxperimenlal farms and other facilities 
necessary for carrying out the purposes of his Act: 

(I)  to make provision for instiluting and conFemng degrees, 
diplomas, and oiher acodcmic distir~~rions; 

(m) to provide for insliiulion, mainrenance, and award of 
scholarships,  ello ow ships, s~udenlships. 31medals and prizes]; 

(n) to accept on behalf of [he University Trusts, b e q u e s ~  and 
donations; 

(01 la meet ar such limes and in such places as it considers 
necessary, provided that i t  shall hold meetings at Ieast ance 
in every Iwo months; 

"(01) to make rules for the tmnsnciion of ils own business; 

IThc words wilhin ~ h c  squarc bnckets wcrc subsliiuled [or the word "8oard by 
S. lU(2Nb) or Ihc Bidhan Chandn Krishi Viswavidyalay~ (Amcndrnenl) Acr. 1981 (\.Vcsl 
Ben. Acl XXXl or 1981). 

Thc  words within the square bnckets wcre subslilulcd for rhc words "Acadcrnic 
Council" by 5.  IO@](c), ibid. 

JThc wards \viUiin rhc square brdclrm wcrc subsri~u~cd rrn {Ire words "mtdals, prizrs. 
crc.:" by s. 10(2)(d), ibid 
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'(p) to exercise a l l  orher powers and perform all other functions 
conferred and imposed on [he Execulive Council by or 
under this Act; 

'(q) to exercisc gcncrnl supervision over the Faculty Councils 
For posl-gradunle and undergraduate studies and give such 
directions lo lhese Councils for the due discharge of [heir 
respecrive duries as it may consider necessary; 

?(r) to creatc posk of teachers, officers and other non-teaching 
slaff or  [he Universily after ob~aining the approval of ~ h c  
Stare Government; 

?(s) to sancrion rhe increase of pay, allowances or any financial 
benefit to any employee of the University with the prior 
approval of Lhe Stale Government; 

?(t) (o examine and lake action on the Annual Report submitted 
by thc Faculty Council for post-graduate and undergradua[c 
sludics regarding leaching, work of the leachers or  each 
Facully nnd work enrwsled ro 111e Direc~or of  Research and 
the Director of Extension. 

(2) The 3[Executive Counci l ]  or the vice-~hanccllor may invire any 
person having expcriencc or special knowledge on any subjecl under 
consideration to atrend its meeling. Such person may speak or otherwise 
lnkc pan in [he proceedings OF such meeting but shall not bc cntillcd 
lo volt. Any person so invited shall be entitled to such allowances as 
may bc prescribed. 

"2. (1) There shall bc the following Facul~y Councils for post- 
Councils The Facul[y for 

graduate and undergmdun~e s1udics:- posr- 

(a) ll~e Faculty Cauncil far Post-graduate and Undcrgraduate :::!'' 
Studies in Agricullure: gnduate 

studies, 
j(b) 1l1e Faculty Council for Post-graduate and Undcrgraduate 

Studies in Horticulture; 

'Clausc (p) was subsrirutcd for the original clause by s. 10(2)([) of  the Bidhan 
Chandr~ Krishi Viswavidyalaya (Anicndo~cnr) Acr. 1981 (Wcsl Dcn. Act XXXI or 
1981), 

 clause^ (q). (r), (s) and (I) wcrc inscncd by s. 10(2)(g), ibid. Thcrcafrcr, clause (s) 
was subs~irurcd, w.c.f. the 201h day or July. 1981, ror Ihe previous clausc (s) by s. 3 of 
thc Bidhan Chandn Krislii Viswavidyalqa (Arnc~idmcnt) Act, 1982 (Wcsr Bcn. Act 1X 
of 1982). 

rFhe word? within the squarc br~ckcu wcre subsrilurcd h r  Lhc word "Board" by 
s. 10(3) of thc Bidhan Chnndrd Krishi Virwavidyalaya (Arnendmcnt) Act. 1981 (Wcsr 
Bcn. Ac l  XXXI  or 1981). 

'Secrion 17 WLS subl;~ituted rur rhc original secrion by 5. t I ,  ihid. 

'Clausc (b) was substirurcd ror thc prcvious clauw by s. 6(l)(a) or rhc Bidhnn 
Chandra Krishi Viswavidy~lay;l (Second Amendmcnl) Acl, 1996 (\'r'~<r Bcn. ACI XXI 
or 1996). 



POH'CI~ illld 
funcIions of 
thc F3cul1y 
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g,du;lrc and 
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s~udics. 

' (c)  LIIC Faculty Council for Post-gradunrc and Undergraduate 
smdies in Agricultural Engineering; 

'(d) such orher Faculty Council as the University may, with lhe 
priar approval of rl~c S~ate Government, establish. 

(2) Each Facully Council for post -gnduab and undergmduale studies 
shall consis1 of the following members:- 

(i) the V~ce-Chancellor, Chairman; 
?(ia) the Dean o l  Lhe Faculty, Vice-Chairman: 

( i i )  the Dean, Posr-graduate Studies; 

(iii) [he Ditecror or Research; 
(iv) the Director oC Extension; 

J(iva) the Campus Director; 
>(ivb) the Associate Dean; 

[v> h e  Hcads of Ihe Departments concerned; 
(vi) three tcachcrs, of whom a[ least one shall be in the rank 

of Proiessor. wherc [here is a Professor, from each 
Department or the Faculty conccrned elccted jointly by 
such teachers; 

[vii) rwu persons having special knowledge in the subject or 
subjects concerned nominaled by the Vice-Chancellor. 

( 3 )  Each F x u l ~ y  Couucil far post-gnduate and undergriunte studies 
shall have u Secretary to bc appointed by [he Executive Council. 

(4) Onc-third of [lie Iota1 number of members o f  a Faculty Council 
for post-gradoare and undcrgmduate studies phrs one shall be a quorum 
for ;7 meeling of the Faculty Council. 

'(5) The term of office of the elected or norninaled members of a 
Facuhy Council for post-gmduatc and undergl-aduale srudies shall be 
four ycars. 

3 ( I )  Subject to the provisions of rhis Act, and rhe Statures, !he 
Ordinances and the Regulalions, a Facully Council for post-graduate and 
undergriduule srudies shall cxercise [he following powers and perform 
the following ruocrions:- 

(i) to make proposals to the Executive Council for estabIish- 
ment of the Universiry Dcpanments, jnslilukions, libraries, 
laboriuories ard Inuseurns for srudy and rescarch to be 
maintained by the University: 

'Clauses ( c )  and (dl werc inscded by s. 6[l)(b) of rh: Bidh~n Chandn Krishi 
Viswwidynlayu (Scrond Anlendmml) Act. 1996 (West Bcn. Aci XXI or 1996). 

'Clause (iu) was inscncd by s. 6(2)(3). ibid. 
'Clauses (ivn) nnd (ivb} wcrc inscned by s. 6(7,)(b), ilrid. 
'Sub.sec~ion (5) was inscned by s. 6(3). ibid. 
'Sm~i~rr 13 was subsrilu[td for tht onglnal s~clion by s. 12 o r  rhc Bidhnn Chandn 

Krishi Visivavidyalnya [Amcndmcnil ACI. 19s l (1Vr.r IXr- A -* Vvvr - r  
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(ii) 

( i i i )  

(vii) 

(viii) 

(i x) 

(xii) 

(xi i i) 

(xiv) 

to recommend lo 1hc Executive Council [he affilinrion of an 
insti~utian in one or more subjecls; 
to make proposals 10 the ExecutiveCounciI for the promotion 
of research and through special commillees. if any, 
consliluted for [he purpose, to call forrepons~n such research 
work from persons engaged thcrein, and lo make 
recomrnendalions to the Executive Councjl thereor; 

to recommend ro the Executive Council the crearion and 
insti turion of Professorships, Readerships, Lectureships and 
other leaching posts and rhe dulics and emoluments rhcreof; 
to recommend 10 h e  Executive Council the minimum 
qualifications far posts of lcachers or [he University; 
lo make proposals lo the execurive Council regarding 
provisions to be made For enabling [he Universily to 
underrake speciatisarion of studies and for organisadon of 
common laboratories, libraries, museums, inslitutcs of 
research aod olher institutions mainmined by the University: 
to make proposal lo the Exccutive Council for constiluting 
or reconstituting departments of leaching in [he University; 
lo advise the Executive Council on h e  instinrrion of degrces, 
titles. diplomas, cerlificates and othecacademicdis~inclions; 
10 f ix [he date of commencement of, and to hold and conduct 
(su bjecl ta general supervision by [he Execurive Council), 
University examinations a1 [he posl-graduate and 
undergnduate stages and publish the results thereof in 
accordance with the regulations made in this behalf; 
to provide lor the inspection or [he invac,dgation into [he 
affairs of University departments and submir report lo thc 
Executive Council; 
to call for such reports or information as the Faculty Council 
may consider necessary for erficient dischargc of its duties 
from the teaching depamnenu, research units or Boards of 
Studies; 

to recommend to thc Executive Council a panel of  experts 
with fields of specialisation for seleclion for teaching posts; 
to consider any cducalional matler relating lo the Facully 
Council and lo arrive 3~ decisions or makc recomrnendarions 
pertaining thcreto to the appropriate authoriry or officer; 

lo rrarne rules relaling lo [he course of post-graduare and 
undcrgradualc studies and [he division of subjecls in regard 
thcreto and to recammend ro the Exrculive Council the 
--I,: .,,. - c  I . . ' .  - . I '  3 .- 
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(XV) LO maintain conlncl wirh orher Facully Councils Ibr the 
purpose of sharing ideas and ensuring co-ordination; 

(xvi) LO subrni~each year ils annual report l o  the Execulive Council; 

(xvii) to make rules for rhc vansaclion of its own business; 

(xviii) lo cxcrcisc al l  orher powers and perform all other funclions 
conferred and imposed on i t  by or under this Acl; 

(xix) to delegate to the leaching departmena, research unils and 
Boards of Srudics arrached to i~ the responsibility for such 
academic mnrrers as respectively concern such deparlmenls. 
uuits and Boards; 

(xx) to rccornmend lo the Execulive CounciI the conferment of 
posl-graduate and undergraduate degrees. diplomas and 
cenificnlcs; 

(xxi) lo have general supervision over the Boards of  Studics 
attached 10 the Facul~y Council: 

(xxii) to appoinl, if required by rhe Execudve CounciI, alter 
considering h e  views or [he Boards of Srudies attached to 
the Facully Council, Boards OF Examiners in rhe subjecr or 
subjecls relaling 10 poscgraduatc studies, including the 
subjects for doctonl thesis and for prizes and medals. 

(2) A Facully Council for post-gradua~e and undcrgraduate studies 
shall not exercise the powers and perform the runclions referred 10 i n  
'[clauses (iv) and (v)] of sub-seclion (I)  wilhour consulting the Boards 
or Sludics. 

Faculties. 14. (1) The Univcrsi~y shall have the FacuIties of Agriculture, 
2[Horticullure and Agricultural Engineering,] and such other facullies as 
may be prescribed. 

(2) Each Faculty shall comprise such depanments and deal wirh 
such subjects of sludy as may be prescribed. 

'nit words. figures and bnckcrs within thc squarc bnckcls were subslirulcd ror rhc 
word5. figures and bnckcrs "c l~uscs  (iv). (v),  (vii). (viii) and (xiv)" by s. 7 of rhc Bidhan 
Chndm Krishi Vis\vuvidyulaya (Sccond Amcndmenl) Act. 1996 (Wesr Ben. Aci XXI of 
1991i). 

-The \vvrds wirhin Lhc squarc bnckclr wert: substilu~cd for the words "Vc~crinary wd 
Animnl Scicnccc." brr <. PI I ), ihid 
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:= '(3) (a) There shall be a Board of Sludics For each Deparlmcnt of 
the University which shall '[meet at least lwice a year and shall] consist 
of the following:- 

(i) all academic, research and exlension staff in h e  rank of 
~eachers of the department, 

(ii) two subjecl-specialis~s, not being salaried employees of [he 
University, nominated by rhe Board of Studies. 

(b) The head of the Department '[shall hold office as such for a reml 
of four years and] shall be the Chairman of the Board of Sludies. 

'(3A) The Board of Studies for each Depmment shall exercise he 
FolIowjng powers and perform the following du~ies:- 

(i) lo make proposals lo the Facully Council for post-graduale 
and undergnduate studics for the establishment, maintenance 
and management of the University teaching Depaflmcnls, 
inslitutions, libraries, laboratories and muscums for study 
and rcsearch: 

(ii) to make proposals lo the Faculty Council for posr-gradua~e 
and undergraduate sludies for [he crea~ion and inslitudon of 
Professorships, Readerships, Lectureships and such posrs 
including posls of officers and employecs as may be 
necessary for the establish men^ of lhe University teaching 
Deparlmcnts, institutions, librarics, laboratories and 
museums; 

(iii) to make proposals to the Faculty Council for post-graduate 
and undergraduate studies for institution of degrees, titles, 
diplomas, cerlificares and other academic dislinctions; 

(iv) to make proposals LO rhc Faculty Council For posl-graduate 
and undergnduate sludies for approvaI of the constitution 
and reconstitution of  he respecrive teaching Depariments; 

(v) to prepare or revise [he courses of studies and l o  make 
proposals for approval of [he regulations regarding the 
courses of studies and the division 01 su bjects; 

(vi) 10 make proposals lo the Faculty Council for post-gnduale 
and undergraduate studies for approval of regulations 
regarding [he examinations which shall be recognized as the 
equivalent examinations held by the University; 

'Sub-scctions (3) and (3A) were substi~u~ed Tor IIIC original sub-seclion (3) by s. 13(1) 
of [he Bidhn Chandra Krishi Viswavidyalaya [Arncndrncnl) ACI, 1981 (Wcsr Ben. ACI 
XXXI or 1981). 

rIhc words within thcsquan: bnckcu were inscncd by s. S(2)(a) of ~hcBidhan Chandn 
Krishi Viswavidyal~ya (Scctlnd Amcndrncnl) Acl, 1996 (West  Bcn. Ac! XXI of 1946). 

m,, ,..nr~r ,.,:,I.:~ .hn ..- ....-. I.-. . r .  -. - -  - - . . , ,  . . . .  
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(vii) lo make proposals lo the Faculty Council for posl-graduate 
and undergrad~ate studies for approval of regulations 
regarding conduct of examinations held by [he Depanment 
and the conditions under which sludenls rnay be admittcd 
ro !he dirfcrcnt courses of sludies and examinations; 

(viii) to make proposals to ~ h c  Facul~y Council for posl-gmdua~e 
and undcrgruduate studics for [he progralnme for inter- 
disciplinary study and research; 

(ix) to prepare d ~ e  Faculty Calendar of the Depanment and 
forward the same ro the F;l~ully Council for post-gradua~e 
and undcrgraduale srudics for approval; 

(K) LO appoint examiners, paper sellers and rnodcrators for 
differem examinations of rhc Depanmen~ and 10 finalise 
examination resulrs and 10 arrange for re-examinatioo of 
papers, i f  necessary; 

(xi) lo rccornrnend to Lhc Facul~y Council a panel ofexpem with 
fields OF specialisation for selection for teaching posts; 

(xii) to de~ermine Ihc workload. leaching duties and timetable 
of classes of Tcachers of [he Dcparlmenl; 

(xiii) to prescribe requisite qualificalions for differenl leaching 
posts and l o  frame [he terms of adverliscment For each new 
post or yacancy including field specialisation; 

(xiv) to suggest diflercnt plans and measures for in~provement 
and expansinn of teaching. examination and research 
progrzlmme; 

(xv) lo formi~lare the principles and rnzthods of admission of 
studenis to [he Deparlment; 

(xvi) to preparc the draft budgel of Ihe Departmenr for 
consideralion of the Execulive Council: 

(xvii) to organise research activities and lo allocate the fund 
available for research purpose; 

(xvi i i )  lo review [he academic programme of h c  Department from 
time to time; 

(xix) lo consider any other academic maucr referred to it by the 
Faculty Council for ~ o s t  -enduale and underrnduaie studies. 
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'(3B) (a) Thcrt: shall be a Depadmenlal Commi~ee which shall 
consist of the following:- 

(i) the Head of the Deparimenr; 

(ii) all Professors; 

(iii) ~rvo Readers of the main carnpus to be elected by rhc reachers 
of thc Deparlmenr; 

(iv) two Leclurers of the main campus to be elected by the 
teachcrs of the Deparrment; 

(v) one represenrat ive of h e  campus lo be elecrcd by the teachca 
of the campus only. 

(b) The Head of the Deparlment shall be [he Chairman or thc 
Dcpanmenld Commiirce. 

(c)  The Deparlmental Commitlee shall advisc the Head of the 
Depirnent atid shall acl on behalf of the Bo.ud of Studies for such 
departmenla1 acliviries as may bt dcemed necessary for runnitlg the 
academic Departrnenl but shall not so act i r ~  respec[ of [he powers and 
dulies referred m in cIauscs (i) lo (iv), clause (xiii), clause (xvii) and 
clause (xviii) of sub-section (3A). 

'(3C) (a) There shaIl be a Campus Managcmenl Committee which 
shall consis~ of thc follolving:- 

(i) the Campus Director; 

{ii) the Associale Dean; 

(ii i)  the Associare Dircctor of Rescnrch; 

(it*) all Professors, if any; 

(v) two Readers to be elecled by the teacher-mernbcrs of the 
Campus; 

( v i )  two Lecturers ro be elected by the leacher-mcmbers of the 
Campus; 

(vii) one member of the non-teaching staff to be elec~cd jointly 
by nun-teaching slaff and field workers of the Campus; 

(viii) the person in charge of students' welfare. 

(b) The Campus Director shall bc the Chairman of the Campus 
Management Commit~ce. 

(c) The Campus Managemeni Commitlee shall advise 111e Campus 
Direcror. 

'Sul+seclions (3B), (3C) and (3D) wcrc insencd by s. B(3) of lhc tridhnn Chandra 
Y.:rl.: ,I:. ....... :.,..-I ,P .- I , ..... J... . ., , . . . rn /  r... --. . ..... r ..... . 
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'(3D) (a) ThereshatlbeaRegionalSlauonManagen~enrCommittee 
which sholl consist of [he following:- 

(i) the Head of [he regional station; 

(ii) all Professors, if any; 

(iii) two Readers to be elecled by the ~eachcr-rnemkrs d [he 
regional station; 

(iv) lwo Lecturem lo be elected by the tcacher-members of (he 
regional station; 

(v) one member of rhc non-teaching staff to be elccted jojnlly 
by non-leaching slaff and field workers of h e  regional sration. 

(b) The Read of the regional skition shall be the Chairman of  he 
Regional Station Management. Committee. 

(c) The Regional Slalion Management Committee shall advise [he 
Head of rhe regional station on Ihe functioning aspecls of teaching wing, 
rescuch wing, and cx tension wing, if he is present in the regional stadon, 
and also on [he ndminislraiivc matlers of the regional stadon. 

( 5 )  The Dean shall bc the Chairman of the Facully and be responsible 
for lhe faithful observance of rhe Shtutes and regulations relaring to [he 
Faculry and for the organisation and conducl of the leaching, research 
and extension work d the depanrnents comprised herein. 3[He shall be 
responsible for the integration of the three hncuons of teaching, research 
and extension at the facul~y Ievel.] I n  carrying out the research and 
extension programmes he shall work in close co-operation with the 
Associate Deans, Directors of Rcscarch and Extension respectively. 

4(6) (a) Each Dcpmment shall have a Head whose appointment, 
powcrs and duries shall be such as may be prescribed. He shall be 
responsible to the Dean For conducting the integrated programme of 
teaching, research, and exlension in the discipline with which he i s  
concerned. All staff engaged in academic activities including teaching, 
research and extension programme shalI be regular members of the 
Department. 

(b) Every leachcr shall normally share his time ar least in two 
functions of leaching, research and e~tension,  unless orhenvise permiltcd 
by [he Executive Council. 

'See foot-note 1 on page 165, ante. 
'Sub-surion (4) wat omitted by s. 13(2) 01thcBidhan Chandn Krishi Viswavidyalaya 

(Amcndmcnt) A a .  1981 ( W W  Ben. Act XXXI of 1981). 
YIhc words within rhc square bnckca wtre inscncd by s. 13(3), ibid .-. , . . . . .  
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XLIX of 1974.1 

'14A. ( 1 )  The Finance Committee shall consist of the foltowing Finance 
Comlnir~cc. members, namc1y:- 

( i)  [he Vice-Chancellor, who shall be the Chairman; 
(ii) [he Secretary. Depanment of Finance, govern men^ of West 

Bengal; 
(iii) [he Secretary, Deparrmeal or Agriculture, Governn~en~ of 

West Bengal; 

(v) one person with experience in financial matrrrs naminated 
by the Chancellor oul of a panel of names, submiucd by lhc 
Vicc-Chancellor. of persons who are not members of the 
Executive Council: 

(vi) ~hree  mcmbcrs of the Executive Council, other [han ex- 
oficio members, nonlinatcd by the Chancellor; 

3(via) r he Deans of rhc FiicuIty lor Post-graduate and Urtdergraduate 
Studies; 

'(vib) the Director of  Research; 
3 ( ~ i ~ )  the Dircctor of Extension Education; 
'(vid) the Direclor of Farms; 
'(vie) the Regislrx; 

(vii) h e  Con~prroller, who shall be the Membcr-Sccrc~nry. 

(2) (a) The members nominated under clauses (v) and (vi) of sub- 
section ( I )  shall hold office for a period of ltiree years from the date 
of nomination. 

(b) I f  a vacancy arises in the Finance Cornmillee in respect of [he 
member nominnied under clause (v), thc Chancellor shall nominatc 
analher member from the panel who shall hold oflice for a full period 
of rhree years from h e  dare of nomination. 

(3) The Finance Committee shall- 
(a) mainbin a watch over the progress of income and expenditure 

provided for in the budget and shall from lime lo rime make 
such reports lo the Executive Council as it thinks fit on any 
matter affecting the finances of the University, 

(6) advise the Executive Council on any financial maltcr thal 
may be rcferrcd to i t ,  

(c) scrurinise [he annual audircd accounts of  the University and 
submil the same to the Executive Council, 

'Sccrion 14A wns inscncd by s. 14 or Ihc Bidhan Chandn Krishi Viswnvidyllaya 
(Amcndmcnt] Act. 1981 (West Bcn. Acr XXXL of 1981). 

'Clauw (iv) w;ls ornilred by s. 9(1) or thc Bidhan Chandn Krishi Viswnvidyahyn 
(SKOI I~  Anicndrncn~) Act, 19Y6 (Wmr Bcn. ACL XX I  of 1996). 

JPllnorrr 1..;.11 1.r;hl I..;,-! / . r ; r l \  nnrl  /..:n\ ~ . . n r n  :nr..nL..l h ~ r  1 0/7\ :l.:rl 
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(Cfr t~p~er  Ill.--Arrrfloriries of rfte U~~ivcrsify.y.--Sec~ims IS, 16.) 

(d) cxamine rhc budget esiimates including supplemcnlary and 
revised es~inlates h m e d  by the Con~ptroller before the 
budgel is  presented iu the Executive C o u u c i l ,  and 

(c) meer ar such limes and in such places as i r  considers 
neccssslry, providcd lhat i t  shall hold meelings at least once 
in evcly two mnn ths besides cmergerlr mcclings.". 

Colil~ni~tcrs, 15. Evcry authoriry '[or the University] shall have [he powcr 10 

appoint cornmirtces which may, unless olherwise provided in this Act 
or S tntutes, consist of ?[such] members of the nu! hority and '[such] othcr 
persons, i f  any, as it may think fil. 

16. (1) Save as odlerwise provided in this Act any casual vacancy 
among rhc members, othcr that] ex offlcio membcn, of any 3[nurhority 
or body] 01 thc Universi~y shall be fillcd as soon a~ possible by '[the 
person who, or the uuthorily or body which, appointed or elected,as the 

case may be, the mernbcr whose place has become uacanr, and lhe person 
appointed or elected] to n casual vacancy shall be a mernbcr of such 
authority or body for h e  residue of the period for which the person 
whose place he fills would have been a member. 

(2) Tho 5[Execurivc Council] may remove any pcrson from 
membership of my "subordinate] nuthorily or body of the Universi~y 
on h e  ground that such person has bcen convicled of an offencc involving 
moral turpilude provided thal no order for removal shnH be passed 
against any pcrson without giving him an opportunity of being heard. 

(3) A pcrson who being a member of any authoriv of the University 
is appointed or elecled lo be a membcr of anorhcr body and who cannot 
rctain his membership of lhe authority on [hat ground shall retain his 
membership of the authority until his successor is duIy appointed or 
elecled. 

7* * * * 9 * * * 

'The words wirhin the square bnckcrs wcrc inqrrlrd by s. 15( 1) o f  rhc Bidhan Chandn 
Krishi Viswavidyalaya (A~ncndmmr) Act. 1981 (Wcsr Bcn. ACI XXXl or 1981). 

T h e  rvord within thc squarc brdckcls was suhslituled for rlic wurd "somc" by s. tS(2). 
ihid. 

T h c  words rvithin rhc square brackcu were subslitul~d for the word< "uurhority or 
othcr b d y "  by s. 16(1)(.a). ibid. 

'Jllc words rvithin the square bnckcls wcrc subsli~u~cd for rhc wunls "thc pcnon or 
body who appoinrcd, elccrcd or cwnptcd rhc membcr whosc p!ace has bccomt: vacant. 
and the pcrson ~rppinrcd, clccted or ca-optcd" by s. 16(I)(M, ibid. 

Y'hc words wilhin thc squaw b n c k c ~  were substituted Tor ~ h c  word "Board" by s. 
16(21(a), ibid. 

Y l c  rvonl will~in d.,c square bnckctr was inscncd by 5. 16(2)(h), ibid. 
7Suh-xc~ ion  14) w ; ~  omirlcd hv s. lfilll ;hid 
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. '16A. (1) There shall be nn Eleclion Tribunal 10 which shall be Elcclion 
Tribunal. 

referred any question as to whether any pcrson is eleigible under this 
Aci for election or norninarion or has been duly elecrcd or nominaled 
as, or is enlitled to be, a rnemkr d any aurhoriry or body of h e  University, 
and the decision of h e  Elec~ion Tribunal on such quw~ion  slldl be final. 

(2) The constilulion of the Elec~ion Tribunal shall be prescribed by 
S talules. 

(3) Tf, during the progress of  any election of members to any nulhorily 
or  body of the University, rhz Election Tribunal is-  satisfied that such 
election i s  vitiated by fraud or compt pncuce, the Election Tribunal 
may make an order annulling the proceedings in respect of such eleclion 
or any part rhereof and direcling fresh proceedings to be starlcd, in 
accordance w i ~ h  the provisions of ihis Act and h e  Statutes, Ihe Ordin~nces 
and the Rcgulalions, from such stage as may be specihed in [he order 
and such order of h e  Election Tribunal shall be final. 

(4) No suit or proceeding shall lie in any civil court against a 
decision or an order of rhe Election Tribunal under sub-section ( I )  or 

sub-section 0). as the case may be. 

17. (1) No acl or proceedings of any 2[au~hority or bady] of the Vdida'ion. 

University shall be invalid merely by reason of the '[existence of a 
vacancy or  vacancies among i t  members] or by reason of '[any person 
having taken part in the proceedings is] subsequently found not LO have 
been entitled lo do so. 

'i5rplanario11.-For the avoidance of doubt il is hereby declared lhat 
where the office of any member of any authority or body of the University 
cannot be filled up on account of any eleclion or appointment not being 
for any reason feasible, there shall be deemed lo be a vacancy in the 
office of such member until such clection takes place orsuch appointment 
is made. 

'Sccrion 16A was inserled by s. 17 o i  tlic Bidhan Chnndn Krishi Vis~vavidyalaya 
(Amrndmcnl) ACI. 1981 (Wcst Bcn. Act XXXI or 19SI).  

The words within thc squm b n c k c ~  were substiruted lor thc wads "~ulhorily or 
olhcr M y "  by s. 18(1)(a), ilrid. 

T t ~ e  wads  within h c  squarc b n c k c ~  wcrc subsljrured for the words '-eaistznct or 
my vacancy among its n~cmbcrs"by s. 2(l)  olthc Bidhan Chandn Krishi Viswavidyalaya 
(Amcndrnent) Act, 1996 (Wcst Ben, Acr V or 1996). 

'The wordr wirhin the squn: b n c k e l ~  werc substirurcd for thc words 'hny pcrson 
having hkcn pm in the prcrccdings who is" by s. 18(1)@) of lhc Bidhan Chandn Krishi 
Viswavidynlzya (Amcndrncnr) ACI, 1981 (Wcsr Bcn. Act XXXI or 1983). 

'This fiplanution was addcd by s. 2(2)  of the Bidhan Chandm Krishi Visw~v idya l~ya  
(Arnendrncnll Aei. 199h (Wmt Bcn- Acr V of  1996). 
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(Cl~rtprrr IV.-0ficers.lSecrio11 18.) 

(2) Save as orherwise provided in this Act 311 acts done and orders 
passed in good faith by the University or any of its authorities shall be 
final, and no suit shall be insrituted agni~ist, or damage claimcd from, 
the University or any of i ts  authoriiies for anything done or purported 
ro have been dane in pursuance of this Act or rhe Statures or thr. 
reguIations made Ihcreunder. 

(3) No suit, prosecution or other proceeding shall lie against any 
officer or other cmployee of [he University fur any act done or purpofled 
to have been done under this Act or thz  Stalul~s, without the previous 
sanction of [he ''IExecutive Council]. 

(4) NO officer or other employce of the Univcrsily shalI be liable 
for any such act in  any civil or criminaI proceeding if the acl w u  done 
in good failh in the dischargc of his duries imposed by or under [his Act. 

CHAPTER IV 

Officers or  18. The following shall be [he officers of he Universi~y, narne1y:- 
~ h c  
Univtniry. ?* Y Q * + 

(2) the Vice-Chancellor, 
(3) the Pro-Vice-Chancellor, 
(4) the Regiswar. 

(5) the Comptroller, 
(6) [he Librarian, 

3* * 'k 

(8) the Director of Research, 
(9) h e  Director of Extension, 

'(9A) Ihe Direcior OF Ffims, 
4(9B) h e  Campus Director. 

5* * * * * 
L* * * * * . and 

(12) such olher persans in rhe service of h e  University as may 
be declared by the Slalutes to bc officers of the University. 

'The wcrds wilhin thr squa~c bncktls wtrc subali~ulcd Tor ihc wold " R n n N  by c. 
18(2) of Ihc Bidhdn Chandn Krishi Vkwmidplaya (Amcndmenl) ACI, 198 1 ( W a r  Bcn. 
Acl XXXI or 1981). 

:Clnusc (1) w x i  omil~ed by s. 19(1). ibid. 
'Clause (7) WPF. omi~rcd by s. 19(2), ibid. 
'Cliluscs (9A) and (9B) were imrlcd by s. I D  o f  thc Ridhan Chandn Krishi 

Viswavidynl;lyn (Scfond Anier~dtnc~~l) ACI. 1996 (We51 Bcn. Acr XXI of 1S96). 
'Clause (10) w;rs ornikrcd by s. 19{3) or ( l i t  Bidhan Chandn Krishi Viswavidyalaya 

[Amendment) Acl. 198 1 (Wcsr Ben. Ac( XXXI of 1981). 
r l a u s c  I I  I 1  kvac nmirrrd h*. r I W A 1  :J.:J 
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XLM of 1974.1 

(Cl~oprer IV.-0ficers-Secrion.s 19, 20.) 

: '19. (1) The Governor shall, by virtue of his office, be h e  Chancellor g3nccllar. 
of h e  University. Hc shall be the head of the University and the President 
of the Coun and shall, when present, preside over h e  meetings of [he 
Coun. 

(2) The Chancellor shall exercise such powers as may be conferred 
on him by or under h e  provisions of [his Act. 

(3) Every proposal lo confer any honorary degree shall be subject 
to confirmation by h e  Chancellor. 

(4) Every Statute or Ordinance shall, before it is given effecr to, be 
submitted to the Chancellor, shall be modified or amended in such 
manner as may be suggested by the ChancelIor and shall come into force 
on being assented 10 by Ihe Chancellor from such date as thc Chancellor 
may determine. 

'20. (1) The Vice-Chancellor shall be appointed by the ChancelIor E;':;;r, 
on the unanimous recommendation of [he Executive Council. If Ihe 
Executive Council fails to make any such recommendation, the Vice- 
Chancellor shall be appointed by  he Chancellor in consultation wirh the 

I 
Minister from a panel of  three persons lo be elected by the Executive 
Council in accordance wilh h e  syslem of proponional represenlation by 
means of the singIe uansferable vote. 

(2) The Vice-Chancellor shall hold office for a term of four years 
or till he attains the age 01 65 years, whichever is earlier, and shall, 
subject lo h e  provisions of this seclion, be eligible for re-appoinlmenr 
for anoher term of four years Or lill  he attains the age of 65 years, 
whichever is earlier. 

(3) The Chancellor may, notwihstanding (he expiration of the term 
of the office of he Vice-Chancellor or his ataining he age of 65 years. 
allow him to continue in ofice till a successor assumes office, provided 
that he shalI not continue as such for any period exceeding six monlhs. 

(4) The Vice-Chancellor shalI be a whole-time officer of [he 
Universjcy. He shall be paid from the University fund such salary and 
allowances as the Chancellor may decide in consultation wilh h e  State 
Government. 

'Scctiun 19 was substitu~cd Tor thc original stcrion by s. 20 of h c  Bidhan Chandn 
Krishi Viswavidydaya (Amcndrncnl) Act. 1981 Wcsl Ben. Acr XXXl  of 1981). 

'Scciion 20 wassubstirutcd lor heoriginal stction by s. 21, ibid. Riot to this substi~u~ion 
the words "shall hold oficc lor such rcnn not cxcecding t h m  ycnn u may k spcciftcd 
by the Chanctllai' were subs!ituted lor the words "shall hold oflice for a term of thrce 
ycm", in subsection (2) of rhe original scciion. by s. 4(a) of the Bidhnn Chmdn Krishi 
Viswnvidyalaya (Amendmcnr) Act. 1977 (Wcsl Bcn. Acr 1V a t  1917) nnd two provisos 

- .  . . . . . . . . . . . .  .... 
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(5 )  The Vice-Chancellor may resign his officc by wriling under his 
hand addressed ro llle Chancellor. 

(6) (a) I F  the Vice-Chancellor is, by reason of leave. illness or 
other cause, [emporarily unable lo cxercisc the powers and perform rhc 
duties of his ofice, thcn, during [he period of such tetnpomry inability. 
Ihz Chancetlor in consultirlioii wilh rhe Minis~er ]nay appoint any person 
LO exercise the powers 2nd perform [he duries o l  the Vicc-Ct~ancellor. 

( b )  When 3 vacancy occurs in the office of the Vice-Chancellor by 
reason of death. resignation or expiry of the [em of his office or otherwise, 
Illen, pending the appoiotment of a Vice-Chancellor Ihe Chancellor in 
consuItation with the Minisrer may appoint any person lo exercise [he 
Fwers  srld pcrforln rhc dutics of rhe Vice-Chancellor Tor any period not 
exceeding six monlhs. 

(7) The vacancy in thc office of ~ h c  Vicc-Ch;mnccllor occuiing by 
reason of death, resjgnation or expiry of rht: rerm of his office or o~henvise 
shall be filled up by appoint men^ of a Vice-Chancellor in accordance 
with Ihe provisions of sub-secrion ( I )  within a petiod of six monrhs from 
[he dare of occurrence OF the vacancy and such periud shall be held lo 
include any period for which a Vice-Chancellor is i~llowcd to continue 
in office under sub-seclion (3) or 3 person is appointed Lo exercise the 
powcrs and perform the du~ies of [he Vice-Chuncellor under clnuse (b) 
of sub-seclion (6). 

Po\vcrs ilpd 
dulics or rhc 

'21. (1) The Vice-Chancellor shall be [he principal cxecurive and 
vice- academic officer of [he University and shall, in the absence of the 
Chancellor. Chance[tor, preside over rbe meetings of the Court. He shaII, by v i m e  

of his office. bc a member and lht: Chairman of  [he Executive Council 
and the Rculty Councils for posr-graduate and undergrnduatc sludics 
and also the Chairman of my o~her aulhorily or body of h e  Universily 
of which he may be a member. He shall also be enlirlrd ro be presenl 
ar and LO address any meeting of any olher authority or b ~ d y  of the 
University of which he may not be a rnetnbcr. bur shall not be enritled 
to vote thereat. 

(2) The Y ice-Chnncetl~r shall have Ihe powers 10 cconene meclings 
of Ihe Court, thc Executive Council and [he Faculty Councils for post- 
graduate and under-graduate studies and of any other aulhority or body 
of [he Universi~g. 
- 

'Sadiun 21 WE- sub+titutul Tor tlic original section by s. 22 or h c  Bidhan Chandra 
Krishi Viswavidyalnya (A~ncndrncnt) ACI. 1981 (Wcst Bcn. Act =XI of 1981). Prior to 
this suhti~ution thc words "meclings of thc University, U d '  men: subsliiutcd fur [he 
wards "rneerinys or ~ n c  R o a r d ,  in sub~cct ion (3) of thc original hcction. by s. 5 ur lhc 
Didhan Chandn Krishi Viswavidyalnya (An~cndrncnl) Acl. 1977 (1Vcr.1 Bcn. Act IV 
(~i 19771 
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( Cl~nprer I V.-0flcers.Srcl ion 22.) 

(3) IL shall be the duty of the Vice-Chancellor 10 ensure that [he 
provisions of [his Act, and [he Sratutes, the Ordinances and Ihe Regulations 
arc fairhfully observed, and 10 lake such action as ]nay be necessary for 
[his purpose. 

(4) The Vicc-Chancellor shall have the power ro exercise gencral 
conrrol and supervision over all other ofFicers of rhe University and ovcr 
all teachers and employees of [he University and generally over all the 
affairs of the University. 

(5) The Vicc-Chancellor shall cxercise such other powers and 
discharge such other duties as may be delegalcd lo him by any au~hoity 
or body of Ihc University or as may be prescribed by Statures, Ordinances 
or Regulations. 

(6) Thc Vice-Chancellor may [,.IIce on behalf of the Universiry sucll 
aclion as he may deem expedient in any malter which, in his opinion, 
is cilher urgent or of an ernergenl naiure and shall report [he same for 
confirmation at the next meering of h e  authority or body which, in [he 
ordinary course, would have dealt with h e  mailer: - 

Provided lhar if the action iakcn by rhe Vice-Chancellor i s  not 
approvcd by h e  autliori~y or body concerned, [he maner shill1 immediately 
be referred to h e  Cllancellor whose decision lhereon shall be final. 

(7) The Vice-Chancellor may, with the approval of the Executive 
Council, at any time delegate any of his powers olher than the powers 
referred ro in sub-seclion (6) to any od~er officer subordinale lo him. 

22. If in the '[opinion of the Executive Council] it is necessary to Pm-Vicc- 
Chanccllor. 

have onc or  more Pro-Vice-Chancellors as full-time officers o l  Ihe 
University rhe '[Execurive Council may] make rccommzndation in this 
behalf and h e  Chancellor may approve the proposal for creadon of such 
posts. A Pro-Vice-Chancellor shall be appointed by the Board in 
consulkition with the Minister for such period and on such [ e m s  and 
condiljons as may be '[fixed by h e  Chancellor i n  consultation wilh the 
State Govcmment.] A Pro-Vice-Chancellor shall have such duties and 
shall perform such functions as may be prescribed. 

'The words within thc squarc bnckcrs were subsrilufed Tor [he w o k  "'opinion of Ihc 
Board" by s .  23(1) orrhe Bidhan Chandn Krishi Viswavidynlaya (Amcndmcnt) Act, 1981 
(Wcsl Bcn. AcI XXW or LgBl). 

T h c  words wiihin the squae bnckcu; wcm subsrirurcd Ior the words "Boarrl may-. 
by 5 .  23(2). ibid. 

'Shc words within rhc squarc bmckels: wcrc subslilu~cd Tor thc words "fixed by the 
Rnrrrrl " hv f. 21131. ihid. 



[West Ben. Act 

(Cllaprer IV-Oflcers.-Secriow 23, 24.) 

The 23. (1) The Registrar shall be a whole-time olficer of fhe University 
R@lslrdr. and shall be appointed by rhe Vice-Chancellor subject to the approval 

of lhe '[Executive Council] and  he Chancellor. 

(2) The salary and allowances payable to the Regisbar shall be such 
iu; may be prescribed. 

(3) The Regisbar shall be responsible for the due cus~ody of h e  
records and the common seal of the Universiq. ?* * * * . He 
shnll keep n permanem record of all courses, curricula ar~d olher 
informadon 3s may be deemed necessaq. 

(4) The Regis~rar shall be responsible For mainlaini~lg a permanen1 
record of h e  academic performmce of students including the courses 
taken,gmdes obtained, degrees awarded, prizes or other distincrions won, 
and any other items pertinent lo their academic performance. 

(5) The Regism shall perform suchooter duties as mny be prescribed 
or which may be =signed by the 3[Exccurive Cuuncil] or the Vice- 
Chmcellor. 

The 24. ( 1 )  The ComptrolIer shall be a whole-time officer of the 
Comprrnllcr. 

University and shall be appointed by the Vice-Chancellor subject to lhe 
approval of rhe 4[Executive Council] and the Chancellor. 

(2) The salary, allowances and other conditions of service of the 
Co~llptroller shall be such as may be prescribed- 

(3) The Compmller shall manage the funds and investmenu of the 
Universily and shall advise in regard to its financial policy. 

(4) The Comptroller shall be responsible lo the Vicc-Chancellor in 
h e  pmpndon of I h e  budgct and the statement of accounls of h e  
Universi~y. 

( 5 )  The Comptroller shall be responsible to h e  Vice-Chancellor for 
ensuring thal expenses are made in terms of authonsalion in the budgc~. 
When any revisiod of the budgct is needed in connection with any new 
programmes or chmged requiremen& or for other rexons he shall prepare 
a revised or supplementary budget and cause i t  lo be placed before Ihe 
appropriate authority for approval. HE {nay disilllow m y  expenditure 
which may contravene ihe terms of any Stature or for which provisions 
is required to be made by a new Slalute. 

'The wonk within the sqllnrc hnckets were substilu~cd for rhc word "Bard" by s. 
24(1) of Ihe Bidhan Chandrd Krishi Viswavidydaya (Amcndrncnf) Act. 1981 (Wcsl Ben. 
Act XXXI o f  1981). 

' Ihe words "He shall be r~ nlpicio S e c r e l q  10 the Atadcrnic Council 2nd shall be 
h u n d  ro place M o r e  it all such iniorm~tion a mq k ncccssary for h e  mnmclion or 
business." wcn: ornit[cd by s. 24(2), ilid 

V h c  words williiii thc squurc bnckcls werc scbstilurtd Tor rhc word "Board" by s. 
24(3). ibid. 

'Thc wnfds wifhin [hc squorc bnckcB !vem subsli~ulcd for drc word "Board" by 
q 75  i h M  
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. 25. (1) The Librarian shatl be appoin~ed by the Vice-Chancellac n c  
Libmian. 

subject 10 the approval of lhe ' [Execu~ive Council] and shall bc responsible 
for all matters concerning the library. 

(2) The salary, al1owances and other condi~ions of service of the 
Librarian shall be such as may be prescribed. 

26. 2(1) There shall be n Dean in each Faculty Council for pox- n c  Deans 
of Faculties. 

graduate and undergradualc studies who shall be a Professor of the 
University. 

(2) -'[The Dean shall be elzcred by [he members of [he Faculty 
Council and shall act as Lhz Vice-Chairman of the Faculty Counci I] and 

shall be responsible lo h e  Vice-Chancellor for the faithful observance 
of [he Statutes and regulations relating lo [he Faculty. In carrying out 
his responsibilities h e  Deans shall work in close collabom~ion wi~h  o~her 
oificers including [he Associate Deans, Directors of Rescorch and 
Exrension and shall genenlly work through the Heads of the Depxtments 
OF the Faculty. 

(3) The Deans shall have such other duties and perfonn such orhcr 
functions as may be assignd to them by the Statutes. 

'(4) The Dean shall hold office for a Ierm of four years. 

27. '(1) There shall be a Dean to be designated u [he Dean of Post- T h c k a n n f  
Posr- 

graduate studies who shall co-ordinale all the acuvities relating lo posl- gnduarc 

graduate studies in alI  the Faculties. He shall be appoinled on such terms Studics. 

and conditions as may be prescribed. 

(2) The salary. allowances and other terms and.conditions OF service 
of the Dean of Posr-graduate Studies shall be such as may be prescribed. 

'Thc words within thc squm bnckck wcrc subs~ilulcd lor rhc word "Board" by 
s. 26 of thc Bidhan Chnndn Krishi Biswnvidyalayn (Amendment) Aci, 1981 (Wesi Ben. 
Act XXXI o f  1981). 

'Sub-seclion (I) wirq subsrilutcd for fhc original sub-sccrion by s. 27(a), ibill. 
The words wilhin fhc s q u m  b n c k c ~  wcrc substirurcd lor thc words 'The Dean shall 

bc the Chairrnnn of rhc Board or S~udics or lhc Faculry concerned" by 
5. 27[b). ibid. 

'Firstly. sub-section (4) was inseflcd by s. 27(c), ibid. Thcrcdtcr thc said subsx~ion 
was ~ubsrilured Tor the previous onc by s. 11 of lhc Bidhan Chandn Krishi Viswavidyalayu 
(Second Amendmcnr) Acl, 1996 (West Bcn. Act XXI or 1996). 

'Sub-swlion (1) wzq subslilured ror thc original sub-section by s. 28 of Ihc nidhan 
Chandm Krishi Viswavidyalayn (Arncndrncnr) Acl. 1981 IWcsr Ben. Act XXXl or 1981 1. 
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Thc Directnr 
of Kescarch. 

28. (1) There shall be a Director of Research who shall be a whole- 
time officer of Ihe University. He shall be nppoinrcd by the Vice- 
Chmccllor with the prior approval of thc 'IExecutivc Council] and the 
Chancellor in accordance with the Statutes made in this behalf. The 
Director of Research shall be rcsponsibIe '[lo rhe Vice-Chancellor] for 
carrying out the Research Programmes. 

(2) The salary, allowances and other terms and condilions of service 
of the Direcror OF Research shall be such as may be prescribed. 

(3) The Director of Research shall exercise such other powers and 
~ r f a m n  such other duties as may be conferred or imposed on him by 
the Statures. 

Thc Dirwlor 29, ( 1 )  There shall be a Director of Extension 4[Education] who 
of Exlcnsion 
JIEducarionl, shall be a whole-time salaried officer of the University responsible to 

the Vice-Chancellor. He shall be appointed by rhe Vice-Chancellor with 
h e  prior approval of the '[Executive Council] and rhe Chancellor in 
accordance with [he Statutes made in rhis behalf. 

(2) The pay, allowances and other terms and conditions of service 
of the Direclor of Extension 6[Educa~ionl shall be such as may be 
prescrj bed. 

(3) The Direclor of Ex~ensioo 7[Educa~ion] shall be responsible for 
h e  execution of agricultunl extension programme drawn up under this 
Act. He shall exercise such other powers and perform such other durics 
as may be conferred or imposed on him by the Statures. 

Thc Calnpus 829A. ( 1)  There shaIl be a Campus Director who shall be a whole- 
Director. lime officer of the University. He shall be responsible to the Vice- 

Chancellor and shall perfom such functions, and discharge such dulies, 
ar may be =signed to him by the Vice-Chancellor and  he Execurive 
Council. 

(2) The Campus Director shall be in overall charge of the campus 
for the academic. administntive, research, extension education, and 
financial hnc~ions of the campus. 

'The words within square bnckew wcrc subs~ilurcd Tor the word "Board" by s. 29(1) 
of Ihc B i d h n  Chnndn Krishi Viswavidyalriyn (Amendment) Act. 1981 (Wcs~ Ben. Act 
XXXl of 19RI). 

%e wards wihin !he squnrc bmckefs wcrc insentd by s. 29(2), ibid. 
T h c  word wilhin h c  sq~lilre bnckels was i n r e d  by s. 12(l) of the Bidhan Chandn 

Krishi ViswavidyaIaya [Sccond Amcndmcnt) Act, 1996 (Wcsl Ben. Acl XXI of 1996). 
'The word within the squrc b r x k e ~  was inscnrd by s. 12(2), ibid. 
T h e  words wilhin the squu-t bnckcls (were substirulcd Tor Ihc word " B d '  by s. 

30 o l  Ihc Bidhn C h n d n  Krishi Viswavidyalaya (Amendmcnr) Act, l9Sl (WCS~ Bcn. ACL 
= I  of  1981). 

kThe word within lhc squm brackets w= inxncd by s. 12(3) OF )he ~ i d h a n  Chandn 
Krishi Viswavidynlaya ( S a n d  Amcndmenl) Act. 1996 (Wcst Ben. Acl XXI or 1996). 

I h c  word widrin Ihc squre bnclicu wu inscrlcd by s. 12(4). ibid. 
'Section 29A wns inscned by s. 13, ibid 



CHAPTER V 

Rcscnrcl~ nnd Extension 

30. Subject to [he prclvisioas orthis Act and tbc Stalurzs, [he Universi~y A2ricultur;ll 
dcvr.l~~pmcnl 

shall underlake rcscarch progranlmcs throughour thc Stare or Wcst Bellgal prognmmc, 
with a view ro aiding the dcvelopme~il 01 agriculture. 

31. (1) An Agriculture Extension Programme shall be taken up in 
C X I U I I S ~ ~ ~  

the Univcrsily with a vjzw lu making available ro hrrners and orllers proEnl,lmc. 
the findings of rescilrcll and helping \hein lo solve thcir prol4ems. I t  shnll 
conducl dcn~onsm~ion and  raining programmes Tor lbc benefit of students, 
exlcnsion wt~rkers, culli\~nrors and rural peoplc, Iocrcased ngricul~ural 
production shul l be thc principal objective of dl zx~ension activit~cs and 
these activilics shall be co-ordinated with ihc orher functions nf (he 
Universiry and o111er appropriate agcncies oi the Slaw. 

I I 
(2) Tihe Agricultur;!l Extension P r o g r ~ n ~ m e  shall be developed under ! 

I 
I 

the guidunce of a Direclor oTEstension responsible trl the Vicc-Chancellor. I 
! 

32. (1) In consulrut ion with lhe ilppropriatc officers of the Universiry, CG- I 
o r d i n ; ~ ~ i o ~ ~  or 

the V~ce-Chancellor shall rake such stcps as may be necessary ior Ihc r,,n,,i,,,, 
full co-ordination of tcuchiog, research and ex~cnsion :~c~ivilies uf r l~e  
University. 

(2) The University shall cnny  out its programme or research and 
cx~ension education keeping ill view [he needs or the Slate and shall 
provide rhc appropriue technical support and consulriuive advice ro the 
Sme Governn~e~~r in  ils aclibi~izs in agricultural dcvelapmcnr. 

CHAPTER VI 

'33, ( I )  A tcacher in the rank of Pmfesst)r or of Reader of dle Apruint- 
niunl of University sllall be appointed by the Executive Council nn the ,,i,,I,,,, 

rccommendnrian of a S C ~ C I ~ O ~  Comlui[tee consisting of- orficcrs 2nd 
oilrcr 

(i) [he Vice-Chancellor as Chairman; cmploycrs. 

(ii) the Dznn of rhc Faculry conccmed; 

(i i i)  three persons, nor holding any urfice of profit under Lhc 
Universily and having spccinl knowledge of thc subjecl 
which t11e Professor or t l~c  Reader will ~ w c h ,  of \vh(~rn two 
sllnIl be thc nominces of the Chunoellor ond one shaIl be 
a nominee of the Execulivc Counci[. 

'Scct~on 33 was sub\lilulcd rur ~ h z  origlnnl scc~io~i by \. 31 o ~ ~ ! l ~ , R i ? h n ~ ~  Cn~ntlrn 
Kril;hi \!#<,,..,,.irl,."l.,,,., f 4 ,,... ",lnr ...., l 4 .I , , , C .  >TI.. -. n . . - 
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(2) A teacher of the Universily, olhcr than a teacher in the rank of 
Prorcssor or of Reader shall be appoinled by [he Execulive Council on 
lhc rtcommcndilrion of a Seleclion Commillcc consisting of- 

(i) the Vice-Chancellor as Chairman; 
(ii) the Dean of the Facul~y cancrmcd; 

(iii) thrcc persons, 1101 llolding any arIice of profit under the 
University and having special knowlcdgc of the subjec~ 
which h e  renchcr wi I I  teach, of whom one shall bc a nominee 
of [he Cl~ancelloi- and two shall be [he norninccs uT rhe 
Execulive Council. 

(3) Four members shall be a quorum for a meering of [he Selec~ion 
Cornrnihee for POSIS in (he rank of Professor and Reader of 111e Universi~y 
where a1 Ieas~ ~ w o  expcn members shall be prcsent; and three members, 
of whom onc shall be an experl, shall bc n quorum for a nleering of thc 
Selecrion Comrniltce lor posts i n  the rank of Leclurer of [he Universily. 

(4) If 11ie Execulivc Council does not acccpl the recommendation 
of a Selec~io~l Commiucc, it shall refer [he recommendntion back to the 
Seleclion Com~nillee with reasons forreconsideration and i f  the Executive 
Council does not accept the reconsidered vicws of the Seleclion 
Commil~ee. the maller shall be referred to the Chanccllor with reasons 
and [he decision of [be Chanccllor shall be final. 

(5) T l ~ e  officers and othcr employees of [he Universily shall be 
appoin~cd by such aulhorities as may bc prescribed. 

(6) Thc number of teachers, officers and other e~nployezs of ihe 
Univrrsity and the method of selcclion OF such ieacbers, officers and 
elnployces shall, unless othenvise providcd in this Acl, be such as may 
bc prescribed. 

(7) Every tznchcr, cvery officer aud every cmployce of the Universiry 
shall, on appointment as such. bc provided wit11 a leller of appoint men^ 
conlnining SUCII lernls and condi~ions ~Cslppointrnent as m a y  be prescribed. 

'33A. Nolwithstanding anylhing canmined in any law for [he lime 
being in force or i n  any cuntract, custom or usage to the conlrary, the 
Universily or any collcgc shall no1 after tile commencement of the 
Bidhnn Chnndr~ Krishi Vis~vavidynlnyn (Amcndmen t) Ordinance, 1977,- 

(i) crrnle any reaching or  non-[caching post i~ivolving any 
iinancial liabilily, 

(ii) increase lhc pay or allowances nrrachcd ~u any post or 
sanction nny ncw alIowances: 

Provided that the State Government may, by an order, 
revise the scale of pay auached LO such post or sanc~ion any 
new allowance. 

(iii) incurc, excepl as providcd in the rules prescribed for the 
purpose. any expcndilure on any development scheme, or  

'SCCI~OIIF 33A ;~ntl 33R wcrc inscr~cd by s. 6 ur ihc Bidhan Cliandra Krishi 



(iv) appainr any person lo any wholc-time or pan-timc posl or 
ally pus[ on the basis of daily wage, which has no1 been 
snnctio~ied in accorda~lcc with thc provisions of this Act, 

without Lhc prior sanclion or the Srnlc Government: 

Provided 111al m sanc~ion of thc Stare Governlncnt shrill be necessary 
for filling up any sanctioned posr or ;I teacllcr lor a period nor exceeding 
six mon~hs by a candidale who possesses the prescribed qualifications. 

'33U. Every reacher 01' the Univcrsily or any college who is in R c t i r c n ~ c ~ ~ ~  

rcccipt of pay in the rcvised scale shall retire frfln~ service ou allainiog 
the age of sixty years. 

:33C. ( 1 )  If in IIIC casc of any disputc belwccn the Universily and Tribunal. 

any teacher, ofticcr or e~~iployee of  he Univcrsily no final order has bctn 
passed by h e  University within a ~ r i o d  or one year From thc date on 
which the dispute was referred to ~ l t e  Universiry by such teacher, officer 
or cmployec, such dispute sl~all, on rhc requesr of such leacber, officer 
or employee, be refemd Ln a Tribunal consisting ofrhe following mcmbers, 
parne1y:- 

(i) n Chairtnnn, \vho shall be nominared by thc Cltanccllor ~ I I  

consulta~ion rvith the Minister; 

(ii) onc person lo he nominated by thc Execulive Council; 

( i i i )  one person LO be nominated by the tcncher, officer or 
crnpIoyce concerned. 

(2) Any appeal frum an ernployez of  the University in a disciplinary 
rnatlcr shalI bc reFerrd 10 the Tribunal and shall be decidcd and disposed 
of by the Tribunal. 

(3) Tl~c Tribuad may call Tor any record, rcporl or other inl[)rmnrion 
from the University, if ,  in irs opinion. such record, repon or orl~er 
infornlalion is necessary for c f f i c i e ~ ~ ~  dischnrgc of irs functions, and the 
University shall Furnish sucll rccord, rcporr oi  other information to the 
TribunaI. 

(4) Thc decision of the Tribunal sliall be final and no suir or proceeding 
shall lie In civil coun in respect of rhe matters decided by Ihe Tribunal. 

(5) Every rcquesl under sub-section (I) shall be dcenled lo he a 
sub~llission 10 arbitrarion upon the terms of this sec~ion, within the 

IOoi 1940, meaning of d ~ e  Arbi~ration Acr. 1940, and all the provisions nf [bat Act 
wi tli llie exceprion of section 2 thcreof shall apply accordingly. 

'See T~t-llolr: I  on paEc 173. Imw. 
'Section 33C ivas inscncd by s. 32 or Ihc Uidl~xn C l i a ~ ~ d r ~  Krislii V,rw;l~idyalaya 

/Am.nd13?,.nrl ,r,r l O P l  r ! l m , r  0 ... q .. \'I-1-h ., I n n # .  
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CHAPTER VII 

University Funds, Annual Report nnd Accounls 

F U , , ~  nflhr: 34. ( I )  The University shall have a fund lo bc called the Bidhnn 
Univcmi~y. Chnndra Krishi '[Vjswnvidyaluya] Fund. hcrcinarter relerred to as thc 

University Fund. 

(2) All monies received by  he University by way of fees, fines, 
endowmenls, grants, donatio~is, bequcsts or loans or on any other accoun t 
whatsoever. shall be crediled 10. nnd all expendiiure incurrcd by the 
University s t ~ a l l  tie paid out of, the University Fund. 

G~~crnnlcnr  35. The Slate Govcmmcnt may in evcry year make such recurring 
grdnls. and flan-recurring grnnts 10 the University the State Governmenr 

may deem necessary for the proper functioning of the Universily and for 
carrying out its objectives as envjagcd in this Act. 

Annudl 36. An annual reporl showing the various activities of the Univenity 
rcpori. shall bc prepared under thc direction of such subordinate authority or 

officer and shall be submirred to the University on or before such dale as 
may beprescribed. Thc annual reporlshnll beconsidered by the University 
nt n meeting. 

Annual 37. (1) As soon as may be aller [he close of a ?[financial year] the 
;lccounls and 
budgcl. accounls of thc Universiry for lhal ?[financial ycar] shall be auditcd by 

w audi~or appoinled by the Slate Governrnenr or in such olher manner 
as the S t a ~ e  Government m a y  dircct. 

(2) The Universiry shall consider Ihc audited annual accounts at a 
meeung and may take such uclion lhereon as i t  thinks f i t .  

'(3) The  budge^ for each year and the latest audiled accounw shalI 
bc presenled ro and considered by the University at a meeting convened 
for rhc purpose. 

T h c  words wi~hin ~ h c  square hr~ckeb wcrc subs~ilulcd lor thc word "ycar" by s. 33(1) 
o i  thc Didhan Chandn Krishi Vistvnvidyalayn (Arncndmcnt) h c ~  IDS1 (Wcsl Bcn. Act 
XXXlof  1981). 

'Sub-wction (3) was subs~itu~cd Tor ~ h c  original sub-scc~ion by s. 33(2), ibid. 
Thcrcaftcr tht samc wns rcsuhs~iluled, rv.c.t. thc 20th day of July, 1981. lor rhc prcvious 
unc by s. 2 orthc Bidha11 Cliandr. Krishi Viswavidyalayn (A~ncndment) Act. 1986 ( W c r ~  
n-.. 4 ., 111r1 - c , r > " d +  
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'(4) The budget of ~ b c  University showing Lhe receipt and expcndi- 
lure of the Universiiy on difrercnt nccoun~s far a financial year s l~nl l  bc 
;ubmi~~cd 10 ~ h c  S l u ~ e  Government for approval a1 Icast Four nlonlhs 
beforz [he beginning of such financial year in such form as ]nay be 
specified by the Sratc Governmenl. 

?(5) The State Govcmrnent stlall, within Fifteen days of commence- 
mcnl of  [he financial ycnr lo which [he budgct relates. communicate its 
approval or otenvise of thc budget to [he Universily: 

Provided thal the State Government shall, from time 10 lime, release 
grants lo the Universily 10 incur expenditurc till the budget is  npproved. 

?(6) Notwirhstanding anything to the conrrary contained in this Act. 
[he Univcrsity shall not. exccpl with the prior approval of thc S~ale 
Govemmcnl, incur auy expcndilure on any account in exccss or the 
atnounr specified in the budgcl on thar account. 

?(7) The Universily shall have a con~inuous internal audit, and lhe 
report oF such audit shall bc submitted lo thc State Govemmcnl as soan 
as possible after the end or cvcry financial ycar. . 

CHAPTER V l l i  

Statutes and Rcgulnlions 

38. Subject to the provisions of this ACI the Stalules may provide for Slalulcz. 

all or any of the following mailers, namely :- 
(1) rhc constitution, powers and dutics of the aulhorities; 
(2) the powers, funclions, duties, manner of appointment and 

-  he terms i ~ n d  condirions of service o i  the officers 4* * *; 
(3) the designarion, inanncr of appoinrmcnt and the lenns and 

conditions of senlice of the teachers and other non-teaching 
s1aff; 

(4) the confernienl and willldrawal of honorary degrccs and 
academic distinclions; 

'Sub-sccrion (4) was ~ubs~i~u!cd lor the original sub-scxlion by s. 3313) or rhc Bidhan 
ChanLra KrisI~i Viswavidyatnya (A~ncndrncnr) ACI, I Y R I  (N1cst hcn. Act XXXI or 1381). 

:Sub-scc~ion~(S), (6) and (7) werc sulrsrirurcd for rhc origi1131 sub-heciion (5) by s. 33(4), 
ilrid. 

'Section 37h W L ~  inscncd by s. 7 ur thc Ilidhdn Ck~ndra Krishi Viswavidyalaya 
(Amendrncn~) Act. 1917 ( W c s ~  5cn. Aci IV of 1971). 

'Thc ix-ords "olhcr than rlic Chancellor" wcrc omitrrd by s. 3511) orthc Bidhan Chnndn 
U A v & ;  1,; ? o ~ , * , .  :,! ,,., 1 ....- , a  ,.>-- 4 .-<.-, \ , .. ,,,", ,,,-- . n -  - t - -  -- .-I- .  " ,f i"'  



Ordinances, 

Tl~c Didl~an Cl~nnrlro K~~is fr  i lJ;s\vnl.irl\nl~~yn ACI, 1974. 

[IVcst Ben. Act 

(Clrt~ptcr- I'lIl.-Sralrrle.~ arid Regrrlri~ior~s.-Sucliv~:~ 39, 39A. $0.- 
Cltflptcr IX.-Trc~~l$cr- of Colleges orrd E111p1oyet.s Flrr~d- 

Secriorl 41.) 

(6) the eslablishmcn! of depnrttnenrs of [caching in the 
faculrics: 

(7) ?* * * the terms and co~tdi~ions of service of the Vice- 
Cllancet lor; 

(8) the estabiishlnent o i  :I pension or provident fund or any 
orhcr insurance schemc for  he benefi~ of officers. ~eachcrs 
and orhcr cmptoyees of lhe Universily; and 

(9) all other rnatlers which are required 10 be or 111ay be 
prcscri bcd. 

39. ( 1 )  Thc Lrsl Slalules with regard to malrcrs set our in section 38 
shall be made by ~ h c  Vicc-Cli;~ncellor with the approval of the Chancellor. 

(7) .4dditiowd Sur!ures on a11 malrcrs rcquired to be prescribed, 
rnay be rnnde by ~ h c  Vicc-Cliancellor ivith thc approvil ofrhe '[Execulive 
Council] and ~tle Chnnccllor. 

'39A. Subjec~ l o  thc provisions of h i s  Acl and the Sra~u~es ,  the 
Ordinances ]nay provide Tor any niatler which undcr this Act or [he 
Srarules is required 10 be or ]nay be prescribed by Ordinances. 

40. The authoriries of the Universily lnny makc regulations not 
incansistel~t with this Acl and the Stalules '[,and lhc Ordinances] for the 
purpose of- 

(a) Iying down [he procedure to be obscrvcd at their meelings 
and the number of members required lo [om the quorurn; 
2nd 

(b) providing for nwters which by [his Act or the Sralu~es 
"or rhc Ordinances] have to be regulated by reguIations. 

CHAPTER 1X 

Transfcr or Colleges and Etnployees Fund 

41. (1) Nolwiths~nnding anything contained in any otherlrrw, on ;uld 
from [he appoinlcd day [he college or  Agricullure, Kalymi, shall stand 
disaftiliated from thc Kalyani Universiry and the Bengnl Vctcrinary 

'Claurr ( 5 )  was ot~tifrcil by s. 35(2) or thc Bidhnn Cliandm Krishi Vistvavidynlaya 
[Alncrtdmcnr) Acr. I981 (\Vcsl Bcn. Acl XXXI of  1981). 

-The ~rurds "~hc pmcdurc orappinlmcnt. c~nolumcnls and" wcrc orrrirr~~d by s. 3 3 3 ,  
ibid. 

'Tlic rrrord~ willl~n tlht squirt bc~ckcrs wcrc sulrsritutcd for thc word "Iloanl" by s. 36. 
ihirl. 

'Seuriun 39A w& inscncd by s. 37. ihirl. 
%c words wilhin Ihc quare bnckcrs wcrc inscrrcd by s. 38(1), ibid. 
,- . - .  . . . . . - - . . . . 
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(Cliup~er IX.-Trar~sfer of Colleges arid E111l11oyee.~ F1r11rl.- 
Seclio11.~.--42-44.) 

. College, Calcurta, stand disaffilinred rroni [he Universily of Calculla and 
translerrcd ro Ihe University as its consr iluent col lcgcs. 

(3) On and from the appoinled day the control and nlanagement of 
the collegcs specified in sub-seciion (1) and all properlies, assets and 
liubili~jcs in relation thereto shall stand transferred to and vest in thc 
Universi~y. 

'(3) Notwi~hstanding [he foregoing provisions of this scction, thc 
campus of the Bengal Veterinary College, CaIcurla, at Belgachia, which 
s~ands  transferred to and vesls in the University on and rrom thc 
appoinled day, shall continue 10 vesl in the University t i l l  the Faculry of 
Velerinary and Animal Sciences is finally rransfcrred horn thc campus 
of the Bengal Veterinary Collegc, CaIcurta, at Belgachia lo [he campus ' 
of the University; and upon such lnnslcr, the campus of rhc Bcngal 
Vctcrinary College, Cnlcutln, a1 Belgachia shall sland transferred to 
and vesl in the Stale Government in [he Depar~ment of Animal 
Husbandry and Veterinary Services. 

42. Every sludcnt of any of thc collcgcs spccilicd in sub-scclion (1) 
of section 41 who immcdialcly bcforc thc appoinlcd day was srudying in 
such college shall be permilted to complete his course of study in the 
Universily and the University shall make arrangemenis:- 

(a) for ins~ruc~ior~.  leaching, training and holding of examina- 
lion in such manncr ns may bc derermincd by thc Univcrsi~y; 
and 

(b) for rhc confcrmenl orthc dcgl- ',>loma, or orher academic 
distinction of the Universi~y u p o ~ ~  the qualified srudenl on 
[he resul~  of such examination. 

43. On and from the appoinled day, no new college irnparling 
cducarion in agriculture and allied sciences shall be established excepl 
as a constituenr college of [he Universiry. 

44. (1)  As soon us may bc after the appointed day, the State 
Government may, artcr consulting the Vice-Chancellor, direct, by 
genera1 or special order. Ihat such of [he employees of the Smle Govern- 
ment as are specified in [he order shall be mansferred 10 [he Universi~y 
with effect from such date as may be mentioned therein: 

Provided lhnr no such order shall bc issucd in rcspccl of any 
employee without the consent of such employee. 

(2) Persons rcrcrrcd 10 in sub-section ( I )  shall hold office undcr 
the Univcrsi~y subject to such lcrms and conditions, not being Icss 
advantagcous rhan whar they wcrc cntitIcd to immediately berore Lhc 
appointed day, as may be determined by Ihe University by Stitules. 

S~utlcn~s lo 
conrinuc 
~ l l c i r  studics. 

Ncw Cullcgc 
lx consli~uled 
as a 
consli lu~nl 
collcgc. 

Transrcr 01 
scrvicc of 
cenain 
c~nployccs. 

'Sub-scclion (3) was iliscnud by s, 4 or ~ i i c  Bidl~an Chandr~  Kr is l~ i  Viswavidyalaya 
I A mnnr~n.nnr> A r r  !OUT I I I ~ ~ ~ ~  nrn A P* IY low\ 



(Cllal~rcr I X .  -Trans fc th  of Collcgrr rrr~r l  Dl r p l o v ~ ~ s  F1rt1d.- 
SL*L.I~OII.  ~ [ ~ . - - C / I O ~ I C I -  X . - A ~ I / ~ I ~ ~ I I I ~ I I ~ , S L ~ U I ~ O I ~  46.-Clrupter XI.- 

Divi.~io.io o j  nssc~s u11d II .CII I$~T  OJ C I I I ~ I U J V C S  of i f ~ e  KuJyfitli 
U~li~yersiry.-Sectiwi 47.) 

45. The sums at the c rcd i~  of 11112 providenl fund accounls of  Ihe 
cmployees relerrcd to in sub.secrioo 11) of  seciian 44 shall be trans- 
fcrrcd lo Ihe Univcrsi~y and Ihe liabili~y in rcspect of Ihe said sums shall 
thcrcarrer be lllc liability or thc U~~iversi ty .  

CHAPTER X 

Amcndrnent 

4G. The Kalyslni U~livcrsity Act. 1960, shall, wilh efrect rrom the 
appointed day, stand amendcd 10 t11e extent and in [he manner specified 
in l[Scliedule 111. 

CHAPTER XI 

Divis io~~ of asscts and transl'cr or cmployees 
or Ihe Krhyani University 

Division o l  47. (1) T l ~ c  Stale Governo~enr may, by nt~rificalion in the Oficinl 
;15scrs. Gaicrtc, transfcr such asscrs a t~d  liabilities including lands, buildings. 

books. equipmcnls, laboratories, erc.. belonging ro the Kalyani Universi~y, 
as may be considcred nrccssary. lor [he propcr func~ioning of rhc 
Bidhan Chtlndra Krishi '[Viswavidyalaya] keeping in view ltlc ovenll 
interesls or both  he Universilics. 

(2) Pending LIIC csrablishment of the pri~lcjpnl scat of h e  Universiry 
m Haringhata and tllcconsvuction of ndministrnritjc buildings, Ioboratories, 
studenls' hostels, sluff quarrers and olhcr esse~~tial  buiIdings, !he Bidban 
Cbandril Krisbi '[\'is~vavidynlayil] shall function nl Kalyani and t h e S ~ a ~ e  
Governrncn~ shall mnke necessary inlerim lrrrangcments by dividing the 
present campus of Lhe Kalyani Universily and nllocaling rhc lands, 
buildings, libraries, rarms, equipmenls. elc., lo the Bidhnn Chandra Krishi 
7[Viswnvidya laya]. 

(3) The Agriculrurnl Facul~y building nt Knlyani and such of rhc 
Iiosrels, research lanns and lands belongirig to the Kalyani University 
as may be decidcd by rhe Slate Government, shall be transrerrtd 
pero~ancnrly to rhc Bidhan Chnndra Krisi =[Viswnvidyalaya] arid shall 
be used by die Univcrsi~y for ils purposes. 

- 

"llrc word and figurc within rhc squarc bnckcrx wcrc subsritutcd far thc words "thc 
Scl~udulr" by s. X orrhc Ilidhan Chundn Kdshi Viswavidyalayn (h~nrndr~cn t )  Act. 1977 
(Wcsr Ucn. Aul I V  or 1977). 
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(Cl~np~er  XI.-Divisio~r 01 assets a~irl trar~sfer of err~ployees of rfre 
Kalynni U t ~ i ~ ~ e r r i t y . S r c ~ i o t ~ s  38-51.) 

(4) All buildings, lands, research farms and olher properlies 
belonging Lo the Kalyoni University and located within the Haringhala 
police-stalion or within village Mohonpur or Gayeshpur, in the district 
of Nadia, shall, with effect from Ihe appoinled day, slmd  rans st erred 10 

the Bidhan Chandri Krishi '[Viswavidyalaya]. 

48. For :uding and advising the Sla!e Govenlment for giving effect Advisory 
Commiltcc. ro the provisions of this Chaprer, lhc Stale Government may conslitute 

a Corn~nitlee consisling of !he following persons, namely:- 

( I )  Vice-Chancel lor, Kalyani University, 

(2) Vice-Chancellor. BidhanChandraKrishi '[Viswavidyalaya], 

(3) Secretary, Deparin~ent of Agriculrurc and Communily 
Developmenl, 

(4) Secretary, Deparlmcnr of Educarion. 

(5) Sccrctary, Depnrlmeni of Animal Husbandry and Vctcrinary 1 I 
Scrviccs. I 

I 
I 

49. (1) All [he members of the tcaching and non-teaching staff of Tnnsrcr or I 
the Faculty of Agriculture of the Kalyani Univcrsity shall, with effec~ S1"rr' 

from the appointed day, be  rans sf erred 10 ~ h c  Bidhun Chandra Krishi I 
'[ViswavidyalayaJ. I 

(2) Wirh regard lo any employee of the Kalyani University 
othcr rhan [hose mentioned in  sub-section ( L )  the Stale Govemmcnl 
may, if considered necessary and subject to the agreement of ihc 
employee concerned, transfcr him to the Bidhan Chandra Krishi 
'[Viswavidyalaya]. 

50. Pending finalisalion of  such rransfer of employees to the lnrcrimordcr 

Bidl~an Chandra Krishi '[Viswavidyalaya]. the State Government ::drSrcror 
may pass interim ordcrs of ~ransicr allocating lemporarily any of the 
employees of the Kalyani University 10 the Bidhan Chandra Krishi 
LIViswnvidyalaya]. 

51. Every person transferred to the Bidhan Chandra Krishi Prolccrion or 
'[Viswavidyalaya], shall hold office subject to such tcrrns and condi- E':' 
tions not being less advantageous than what they wcrc endtled 
lo immediately before thcir uansFer. 
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CHAPTER XII 
Transitory provisions and removal of dilTcullies 

Tnnci!ory '52. ( I )  The Chancellor shall. wirhin three months from rhc dare or 
provlsro"s~ publication OF [he Bidhan Chandra Krishi Viswavidyalaya (Amcndmenl) 'V~sl Bcn. 

Ord. V of 
Ordinance. 1981 i r ~  rtiz O~ficirrl Gozctre, in cansultalion with lhc 19s1. 
Minister, on such lcrms and conditions as he thinks fit, appoinl a person 
to be rhe Vice-Chancellor. Such Vice-Chancellor shalI be the first Vice- 
Chancellor o l  rhe University and shall hold oflice for n period of four 
y e a s  or till hc iiuains the age of 65 years, whichever is earlier, and 
upon his appoidtmenl. [he person holding office as h e  Vice-Chancellor 
of the University immediately before the dale of such appointmen[ 
shall vacate his office. 

(2) The Firs1 Vice-Chancellor shall, wilh the approval of the 
Chancellor and with [he assistancc OF 3 committee consisting of no1 
less than ninc rnenibers nominated by the State Govcrnmenl cause the 
Erst Sratutes. the firs1 Ordinances and the first Regulaiions of thc 
University lo be framed. 

(3) The first Vice-Chancellor shall. within six months from the 
date of his appointment or wirhin svch longer period. 2[not excecdiog 
eigh~een monrhs] From the datc ur his uppoinlrnent, as the State 
Government may, by notification in the Oficirrl Gazeue. direct, cause 
arrangemenls 10 bc made for connituiing \he Court, the Executive 
Council, [he Faculry Councils for posl-gradua~e and undergraduate 
studies and thc Boards of Sludies in accordance with the provisions of the 
first Slatutes, the first Ordinances and Ihe first Regulations as framed 

' 

under sub-seaion (21, as if they had drcady come into force. - 

(4) If, for any reason ,- 
(a) lhe constirurion of ihe Coun, h e  Executive Council and 

other bodies referred to in sub-seclion (3) cannot be 
campte~ed within (he period or office of the first Vicc- 
ChanceIlor appointed under sub-section ( I ) ,  then, on Lhc 
expiry of such period, the Chancellor may, in consultation 
wjih the Mininer, on such lcrnls and condi~ions as hc rhinks 
f i ~  appoinl the firs1 Vice-Chancellor whosc period of office 
has expired or another person to hc the Vice-Chancellor for 
lhe purposaq of lhis section lor such period not exceeding 
one ycar as the Chancellor ~hinks fit, or 

'Secrion 52 s v l r  substilulcd lur rhc urininal hrction by s. 39 nT Ihe Hidbnn Ch.mdm 
Krisl~i V~sw:~vidyilaya (Amendrncn~) Act, 198 1 (Wcsr Bcn. Acl XXXl or 1981). 

%c rvords wi~hin thc squarc bnckers wcrc subs~i~ulcd, w2.h [he 5111 day or~ugusi.  
1982, Tor 1l1c words "not cxcccding onc year" by s. S(1) or ~ h c  Bidhao Chandr~ Krirhi 
Viswavidvalayn (hmundrncnl) Art. IYS9 IW.*rl R-n Arb IY n T  tQQ?\ 
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(b) a vacancy occurs in the office or  the first Vice-Chancellor 
before the expiry of the period of his office. thcn, rhc 
Chancellor may, in consul~ation with the Minisrcr, on such 
tcrms and conditions as he thinks fit, appoint another person 
to be the Vice-ChanceIlor for the purposes of this seclion for 
thc unexpired portion of such period or such further period 
no1 exceeding one year as the Chancellor thinks fit, 

and references in {his Act to the first Vice-Chancellor shall bc decmcd 
lo include references lo thc Vice-Chancellor appointed under this sub- 
section. 

(5) The Slare Government shall, by notification in the OJJiciaI 
Gazerre, '[appoint a date or dales and on and from such date or datcs] 
[he Court, the Executive Council. the Faculty Councils for posr- 
graduate and undergraduate studies and the Boards of Studies shaIl 
commence lo exercgc their rcs~ectivc functions and the Lirsr Slalures. 
the firs1 Ordinances and the first Regulations as framed under sub- 
secuon (2) shall come inro force and be the first Sratu~es, the first 
Ordinances =[and Ihe first Reguladons of thc Universiry; and differen1 
dales may be zlppoinred Tor dirlcrenl authorirics of [he Universi~y and 
for the first Staturcs, the firsr Ordinnnccs and the. firsr Regula~ions as 
frslrned undcr sub-sccrion (2).] 

WCSL Bcn. (6) With effccl from [he dale of p~tblication of the Bidhnn Chandra 
Ord- Krishi Viswavidyalaya (Arnendmen~) Ordinance. 1981 in the Oficidl 1981. 

Gazerre, the Bidhan Chandra Krishi Viswavidyalaya (Temporary 
W-1 Bcn. Supcrscssion) Acl, 1978 (hereinaf~er referred lo in this sub-section as 

Of  lie said ACL) shall stand rcpcalcd and  herc cup on- 
1978. 

(a) the Bidhan Chandra Krishi Viswnvidyalaya Council 
refcrrcd ro in clause (b) of seclion 4 of [he said Act shall 
stand dissolved, and 

(b) all the members of !he said council shall be deemed 10 have 
vacated [heir respective offices, and shall cease to function, 
as such members: 

Provided that notwithstanding such repeal, anything 
done or any action taken under rhe said Act shall be deemed 
to have becn validly done or laken undcr this ACI. 

(7) The firsr Slalules, [he firs[ Ordinances and [he first Regularions 
of the University shall remain in force unlil new Slatutes, new Ordinances 
and new Regulations are made under the provisions of [his Act. 

(8) The provisions of this section shall have effec~ notwithstanding 
anylhing to the contrary contained elsewhere in this Act or in any other 
law. 

'The words wirhin thc square bnckers wcre subsrirurcd, w.c.f. thc 5th day of August. 
1982. Tor thc rvords "nppoin~ a da~c and on and from such datc" by s. 5(2)(a). orrhc Bidhan 
Chandn Krislii Viswavidyalaya (Amcndmenr) ACI, 1982 (Wcsl Bcn. ACI IX 01 1482). 

-The words, bmcketsaid &urc wirhinthe square bnckc~s ucrcst~bslirured. w.e.T. ihe 5th 
day ofAugusl. 1982, lorthe words "and rhc firs[ Kcgularionsofrhe University" by s. 5(2)(b). .. . 
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53. Notwithstanding anything contained in seclion 23 and 24 the 
First Regisrrar and the first Comprroller of the Universily shall bc 
appoin~ed by the State Government for a period no1 exceeding ~brce  
ycars on such krms and conditions as i~ thinks fit. 

54. If any difficulty arisr\ in giving effect to thc provisions of [his 
Act the S~oic Governn~enl may take such sleps or issue such orders 
nor jnconsis~cnl with this Act as niay be necessary lor removal of the 
difficulry. . 

'55. (1) The Vice-Chancellor, or, wilh \he approval of the Vice- 
Chnnccllor, llle Registrar, may, subjccl to the provisions of this Act, 
delegalc such of his powcrs or dulies conferred or imposed by or 
under his Act u may be prescribed by the Siatutes 10 an officer or ~ h c  
University under his direct administrative conlrol. 

(2) Subject to rhc provisions of this Act,- 
(a) the Coun may delegate any OF i ~ s  powers or runctions. 

conferred or imposed by or  under [his Act, lo- 

(i) the Vice-Chancellor, 
( i i)  [he Executive Council. 

(iii) a cornmillec cons~iluted from among i& own mcmbers, 
or 

(iv) a committee appoin~cd in accordance with  he Sratutes; 

(6) the Executive Council may delegate any of ib powers or 
funclions, conferred or imposed by or under [his Act, to- 

(i) tile Vice-Chancellor, 
( i i )  a cornmiltee consli~ulcd from among its o\vrl members, 

(iii) a comrniltee conslituled in accordance with [he 
Slatutes or the Ordinanccs. or 

(iv) any of the Faculty Councils roc post-gradua~c and 
undcrgndua~e studies; 

(c) the Facully Council for posr-gradua~e and undergnduarc 
studies may delegntc any of irs powers or functions, 
conferred or imposed by or under his Act, to- 

(i) [he Vice-Chancellor, 

(ii) a committee constitured from arnong its own members, 
jiii) a committee constirurcd in accordance with the 

Regulalions, or 
( iv)  any of the Boards of Srudies. 

LScc~ion 55 wm subs~irurcd ror ~ h c  original scclion_ by s; y,ohjie Bj_d_h;ln Chandn 
uA..k: If: ,...... : ,,.,,. r ...... r r ... .... r... ._A, . .. ,,In I r 1 . -  - 
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(Cl~apter XI/.-Transitory provisior~s atrrl ronovul of diffic1111ie.s.- 
Secriorl 56.4clrudrrl~ I.) 

\VCSI Bcn, 56. (1) The Bidhan Cbandra Krishi '[Viswavidyalaya] Ordinance, ~ c p c d  and I 
Ord. 1974, is hereby repealed. savings. 
1974. 

(2) Any~bing done or any aclion iakcn under the Bidhan Chandra 
Krishi '[Viswavidyalaya] Ordinance, 1974, shall be deemed to have 
been validly done or taken under this Aci as if his Act had commenced 
on the 1 s ~  day of Seplember, 1974. 

[See section 2(13a).] 

GOVERNMENT OF WEST DENGAL 

DEPARTMENT OF AGRICULTURE AND 
COMMUNITY DEVELOPMENT 

Education and  raini in^ Branch 

No. 946-Edn, and TrgJ2U-20175. 
Doted Calcrrrra, tire 211d Febrtrary, 1976. 

From : Shri A. K. MITRA, Depufy Seereran: 

To : The VICE-CHANCELLOR, Bjdhan Cha~ldrn Krishi 
'[Viswavidyalaya], Haringhala, Nadia. 

S~il~jecr : U.G.C. scales of pay for the leachcrs of the Bidhan Chandra 
Krishi '[Viswavidyalaya] 

Sir, 
I am directed 10 say that in pursuance of a decision of the Government 

of India to revise the scales of pay for [he teachers of Univesi ties and non- 
Governmcn~Colleges(excludingMedical, AgricuI~ur;ll,Veterinury Science 
no Engineering Colleges) as recommended by rhc U.G.C., the State 
Government has alrcady introduced Ihe revised pay-scale for the above 
calegory of teachers in this Stale with effec~ from 1st January. 1973. 

2. The 1.C.A.R. informed h e  Slale Government of ils intention lo 
exlend ~ h c  benefit of revision of scales of pay to the teachers of Ihe 
Agricullunl Univcrsilies under the aforesaid schcme with effect from Is1 
January, 1973, subjcc~ to the following [ems and condilions:- 

(i) Central assistance lo this exlend wil l  bc available for the 
period from January 1, 1973 lo March 3 1, 1979; 

(ii) The Sratc Government will bear the entire balance of 
expenditure and will not pass an thc liability for any portion 
of i r  to [he University; and 

'See rool-norc 2 on pagc 133, urrrt-. 
This Schcdule I was inscncd by s. 916) olrhc E d h a n  Chandn Krishi V isvav idy~ lqa  

Ihmrnrlmnnrl  A,., tOl7 mlrrr 9,- h r r  111 -( 1077\ 
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10. This order issues w i h  the  concurrent^ of the Finance Dcparrmen~, 
vide thcir UIO No. Group A 161. dated 3 lsr January, 1976. 

11. The Accounrant-General, West Bengal, is being informed. 

12. Annexures I. I1 and UI furnished wilh G.O. No. 372, da~ed 7th 
April, 1975, issued by the Education Deparlrnenl should be adhered lo, 
trlrrra~is s~ut(~t~dis, for the purpose of this order. A copy of relevant G.O. 
No. 372, dared 7th April. 1975, is enclosed herewith. 

Yours faithfully, 
A. K. MITRA. 

Dep~iry Secretury. 

GOVERNMENT OF WEST UENGAL 

College Spansored 

No. 372-Edn. (CS)15P-9f74 

Fmm : Shri B. N. Cha~terjec, I.A.S., 
Joint Secrelaty to [he Government of West Bengal. 

Ta : The Director of Public Instruction. Wesr Bengal. 

Calculta. the 7th April. 1975. 

Subject : Revision af Sd,uy of University and Collcge Tcachcrs. 

Sir, 
Thc undersigned is directed to say rhal thc Govcrnmcnl or India, in 

theirlet~er No. F. I-40174-U.l., dated 2nd November, 1974, of the Ministry 
of Educalion and Social Welfare, rcqucsted the State Government to 
consider the qucslion or implemcnting in this State the scheme of the 
revised pay-scales of Universi ty and Collegc reachers as rccommcndcd by 
[he Universily Gnnls Commission wirh such modifications, if  any, as may 
be considered necessay lo sui t local conditions. The Government of India 
o€fered to render financial assislance to !he extenl of 80 per cerir. of the 
additional expenditure involved in giving effect lo the revised scales of 
pay subject to the followjng condi1ions:- 

(i) Centnl assislance to [his extent will be available for rhc 
period Januarv I. 1973 to March 3 1 .  1073- 
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.. 5.  Paymcnl of additional grants lo Colleges for the introduction of 
the revised scales of pay now sanctioned is subjecl lo the mainlenunce O F  
the existing College scales of pay in the case of non-Government non- 
sponsored CoIIeges. 

6. Teachers serving in approved posts on rile date of issue or this 
order may rclain [he old scales of pay wilh all the condilions attached 
thercto provided [hey exercise option in wiling in the form prescribed 
within sixty days from the dale of  issue of this order. 

7. The additional emoluments consequent on ~ h c  rcvision of thc 
seales of pay now sanc~ioned will attrdct the provisions of the Additional 
Emoluments (Compulsory Deposit) Act. 1974. 

8. Paymen1 ofrrrl hoc alnounl of Rs. 75 per monlh lo the Universily 
and College ~eachers which was sancdoncd in Govcmmcn~ order No. 
1241-Edn. (CS). dalcd lhc 301h JuIy, 1974 (subsrirutcd), should be 
disconlinucd with cffecr Crom Is[ April, 1975. 

9. The chargc on account of addi~ional cxpendirurc involved for 
revision of pay-scales 01 Univcrsity tcochcrs will bc dcbired to [he head 
"University and Other Higher Education-Assistance to Universities for 
Non-Technical Education-Slate Plan (Fifth Plan)-Improvcmcnr of 
service condition OF Univcrsiiy reachcn-Granb-in-aidlContribuiions" 
and lha[ on account oiCollegc teachers lo the head "Universily and Olher 
Higher Education-Assisianccto Nan-GovemmenlColleges-state plan 
(Fifth Plan)-lmprovement of service condition of College teachers 
Grants-in-aidContri burions" i n  the 277-Education (excluding Sports 
and Youth Wc1f;lrc) budgct. 

10. A sepernte accounl lor [he addirional cxpcndilurc in rcspccl olrhc 
posts crcatcd afler 151 January. 1973 should be maintained. 

1 I. This order issues with [he concurrence of rhc Financc Dcparlmcnl 
or this Government, vide rheir U.O. Note No. Group B1875. darcd 7th 
April, 1975. 

12. The Accounlnnl-General, Wesl Bengal, is bcing inromcd. 

B. N. CHATTERJEE, 
Joirrr Sccrernry. 
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ANNEXURE I 

Conditions [or introduction of the reviscd Pay Scalcs 

[Reference pan. 2 of  (3.0. No. 372-Edn. (CS), 
daled 7th April, 1975.1 

(i) The reviscd pay scales are inclusive of llir cntire amount of 
Govcrnmenr D.A.as well as UnivcfiitylCollcgeD.A., irany. nsadmissiblc 
on 3 1st December, 1372. 

(ii) The addilional cmolumcn ts pay able to lcachers for the period 
frorn !st January, 1973 10 3 1st March, 1975, i f  any, ancrndjus~mentof lhr 
od irrrerir~r incrznsc of Rs. 75 p.m., pnid frorn I sl April, 1974, will be paid 
in two annual instalments, Ihc firs1 onc to be paid on or abour April 1.1976. 

(iii) Rccruit~nent lo all calegories of leachcrs of Universities as well 
as of non-Government Collcges shall be made in fulure rhrough [he 
Universily and Collcge Service Commission to be consdru~ed by thc Srare 
Govemmen~ slricdy on mcril and after advertisement on h e  basis of 
qualifications as prescribed in A~~nexure  III. No appoitlmenl should be 
made on communal or cade considerarian. 

Pendingconsti~ulion of the Universily and CollcgcServicc Commission 
slarrr.~ qrro in regard 10 lhc exisring melhod of recruilment but on the basis 
OF thc prescribed qualificarions as in Annexure III may bc maintained 
until furlherordcrs excepl [ha1 recrui~~nent of[eachers including Principals 
of non-Govzrnmenl non-Sponsored Colleges shall nlso be made through 
the Selcclion Cornmitrees already cons~irurrd for the purpose ofselecrian 
of tcachers including Principals of Sponsored Colleges. 

(iv) Theexisting Leclurers in Collegcs whodid not possess ul [he lime 
of their initial rccmitmcnt rninjrnum qualificarions as prescribed by \he 
University concerned should bc required to arrain these qualifications 
within five y e x s  horn  hed date of placement in the revised scale. If [hey arc 
unpbIe ro do so during this period, [hey shall no1 be nllnwed [o cam my  
fururc increment t i l l  ~ h c y  have saiisfied this condition. 

(v) Only hose Principals will be cligible for higher scale of pay. vir. 
Rs. I ,50&4O--! ,800-100-2,00&12Y1--2,500 whoon 1st January, 
1973, completed at lcast sevcn yetus of servicc as Principal in ColIeges 
which had an aggregntc roll sucng~h in !he main shift of not less than 750 
in  each or  the three sessions 1972-73, 1973-74 and 1974-75. 

(vi)  The period of probation of a teacher of aUniversity shall be such 
as prescribed by ihe Universi~y concerned under iis AcldSlalulcd 
Ordinances, etc., but in no caseshall be more than twenty-faur months. A 
lcacher appoinred ogainsl a permanenr vacancy in a non-Govemmcnr 
Collegc shall be on probation ordinuily for a period of one year lrom [he 
date of his appointmenl and such period of probation may at rhediscrction 
of the Governing Body be exlendcd for a furtl~er period not cxceeding one 
year. 
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(vii) Thc ngc oisupennnua~ion for [eachcts 3s well as for Principals 
shall bc 60 ycnrs and thcrzalrer IIO funher exrcnsion in service shall bc 
given. A reacher who has alrcudy been given exrcnsion on attaining [he age 
of 60 years on January I ,  1973 or thereafter shall conlinue 10 be in the old 
scale of pay during the period ~Fcx~cns ion .  

(vi i i) No teacherlPrincipn1 sliul I be paid any remuneration for 
cxaminzltion work, including invigila~ion work, within the University 
[nsliturion. 

(ix) Thc workload of  teachers, submission ofplan of work, ctc., shall 
be as lnny be dcrcrmined by the Universily i n  case of University tcuchers 
and by the Statc Govcrnmenl i u  casc of  College teachers on the 
recommendalions of thc University Grants Commission. Pendinz such 
determinmion xrurrrs qrra may be mainraincd. 

(x) The asscssmcnt at Rs. 1,300 in the scale of Rs. 70U0-1,10& 
5&1,300-Asscssmcnt-5& 1,600 prescribed for College lecturers 
shall be done by Ihe conccrncd appoinling authorities in  the manncr ro be 
prescribed for the purpose. 

(xi) The revised scaleollls. 500-900 is For thc cxisting Dernonslmrors/ 
Tutors only. In future, Demonsrr; lrars~utm shall nor bc appointed in 
Universi~ics and Col leges. 

Farmula for lixaiion of Pay in lhc rcvised scales 

[Rcfcrence para. 3 of Government Order No. 3 7 2 - a n .  (CS), 
daled 7th April, 1975.1 

The inirinl pay in the revised scales sliall be fixed i n  the Following 
manner:- 

I. (A) In the case of a leacher drawing basic pay up to and including 
Rs. 1,800 in the existing scalc- 

(a) An mounr  rcpresen ting fivc per cc!tr, of [he basic pay, 
subject ro a mininium of Rs. 15 and a maximum of Rs. 50, 
slial1 be addcd to the existing cmoIumenls of the teachcr. 

fiplanariot~ I.-Existing emoluments means basic p q  
plus dearness pay plus dearness allowance plus inrerim relicf, 
il any. sanctioned during 1st March, 1970 and Is[ January, 
I973 and not any other allowance. 

Evl~lotlnriot~ I].-Tf [he amounr so computed includes a 
par1 013 rupee. Ihcn, if sucli par1 is fifty paise or more. it shall 
be jncrcascd lo one complere rupee and irsuch part is less lhan 
cr,-. **:-. :, ,. I. . . if  \.- ! 1 



(b) After (he cxisring ernolumenrs I~ave been increased and 
computed as specified in clause (;I], the pny shall be fixed i n  
rhc revised scale at the srage cqual lo he amounl so cornpuled 
or, if [here i s  no such srage in the revised scrtle, at thc stage 
next a h v e  the amount so compuicd: 

Provided that- 

(i) if the amountas computed underclause {a) is less lhan 
ihe minimum of thc rcvised scale, the pay shall be 
[;xed at the minimum of that scale: 

( i i )  if thc mmuuo~ ils co~npured under clause (a) is more 
ihan the maximum of ihe rcvised scale. [he pa:, shall 
bc L x d  at the maximum of thal scale: 

Provided furlher lhat except in cases where lhc pay i s  fixed 
atlhc rninimurnof~hcrevisedscaIe,iF~hc revisedcmolumenls 
as delerrnincd undcr this sub-rule exceed the cxisfing 
emoluments by more th.m Rs. 100, lhc initial pay shall be 
fixed at the highesl siage in the revised scale at which  he 
revised crnolumenls payablc do no1 excced  he c~isting 
crnolumen~s by Rs. 100 and [he difference. if any, helivoen 
the exisring ernalumenls plus Rs. 100 and (he revised 
zmoluments sop;lyablcshnll be allowed zs pemonnl payto be 
absorbed in fulure increases in pay. 

E~plut~atinrr.-Revised emoluments mearls d ~ e  buic pay 
of the teacher in [he revised scale. 

(B) In rl~e case oTa reacher drawing basic pay exceeding Rs. 1.800 in 
lhe exisling scale, the inilia1 pay in the revised scale shall be fixed under 
111e pru~isions of F u n h e n t a l  Rulcs 22,22 and 3 1 and for this purpose, 
his pay in  the existing scale shall be deemed lo include the dearness 
allo\vancc, i T  any, drawn by him. 

Noie I .-Wherea reachcris holdingapermnnentposrand isofficiating 
jn a higher post and lhe scales applicable ro thcse rwo posts aremerged inro 
one scalc, the pay shall be f i ~ e d  under {his sub-rule with rcfcrcncc to 1 1 1 ~  

officiating post onIy, provided he has con~inuously officiated in that post 
for not less than one year a-!i on the 1st (lay of January, 1373 und the pay 

so fixcd shall be areared as substanlive pay. Whcre such reacher h;ls not 
compIcled one year's continuous sewicc in h e  higher ofliciaring posl as 
on [he I st of January, 1973. his pay In the revised scale shall be fixed 
sepwately with reference rn his substantive pay nnd oficiilting pay in [he 
exi~ting scales and his pnv in 1l-w r ~ v i c ~ r l  c r q l r ~ r  E v n A  a*.:h- 

- -' 
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,:, officiating pay shall be treatcd as subslantivc pay in that scale cilher on 
confirmarion in [he higher officiaring posl or nfier renJcring service for 
Lhe period by which i t  felI short oi one year on the Is1 day of January, 
1973, whichever is earlier, provided [hat in [he latiercaqc, i t  i s  cerlified by 
[he appointing aulhorily lhal he would have coolinued 10 officia~e in the 
higher officiating post during this period had rhc reviscd scales not been 
introduced. If, howcver, Ihe appointing authority ceflihes thac hc would 
have reverled LO the lower posl during [his period, his pay in the rcvised 
scale would, from thednteon which he would havc reverted, be regulated 
on the basisofthepay fixedon the 1st dayofJanuary, 1973,with reference 
lo his substanrivc pay in the lower post. 

Note 2.-Where the cxisting emolumen~s exceed ~ h c  revised 
emolumenls in the case of any reacher, ~ h c  difference shall bc allowed ils 

personal pay io be absorbed in future increases in pay. 

Nole 3.-Wherc in the fixation o f  pay under clause (b) or pilngraph 
(A) or paragraph (B) the pay of a tcacher drawing pay a1 mcre than 
five consecu~ivc stages in an existing scale gcis bunched, i h a ~  is to say, 
gets fixed in the revised scalc ;I[ [he same slnge, rhe pay in [he revised 
scate of such of these reachers who are drdwing pay beyond the first five 
consecutive slages in (he existing scale shall be stepped up to [be stage 
where such bunching occurs. as under, by [he granl of increments in the 

revised scale in Ihe rollowing manner, namely:- 

(a) for teachers drawing pay from the 61 h up lo 10th stagc in the 
existing scale-8y one incremen~. 

(b) forleachersdrawing pay from rhe 1 Ith up lo 15ihsl;lge in the 
existing scale, ifthere is bunching beyond the 101h slage-B y 
two incrcmen~s. 

(c)  for ~eachers dniving pay iron1 ~ h c  1 6th up lo 20th s [age in thc 
cxisting scale, if lhere is bunching beyond the 15th stage- 
By hree incrernenb. 

If by stepping up of the pay as above I he pay of a ~eacher gets fixed at 
a stagc in the revised scale which is higher rhan the slage in the revised 
scale at which h e  pay of a lcacherwho was drawing pay at (he next lugher 
stage or slages in the same existing scale is fixed, the pay of the Ialler shall 
also be steppcd up only lo Ihc exrent by which it falls short that of thc 
c--. . 



The Bid11 an Cl~ancl~n Krislr i I'i.~\~wviii)lalnya Act, 1974. 

1 
[West Ben. Act , 

(Sclied~rle L) 

Naie 4.-Where in the fixation of pay undzr clnuse (b) of paragraph 

(A) or pzlragraph (B) 111c pay OF a ~eacher. who in the existing scale was 

drawiog immcdiulely before the Is1 day of January, 1973 more pay llian 

another [encl~cr junior to him in the samc cudre, gets fixed in thc rcvised 
scale a1 n s[;lgc lower than that of such junior his pay sllall be steppcd up 
to the same suge in the revised scale as lhnl of the junior. 

Notc 5.-Where as on thc I st day of January, 1973.3 ~eacher is in 
reccip~ of personal pay (including ad koc incremenr, i f  any, on accouor OF 
stagnation at rhc maximum ofllle existing scale) whicb logcthcr with his 
existing cmolumenrs exceeds lhc rcvised e~l~oiurncnls, Ihcn, the difference 
represenling such cxccss shall be allowcd to such teacher as personal pay 
lo be absorbed in rulurl: increases in pay. 

IT. Dole of xrc-rr irtcretrrer~r ixr tIrc revisetlscaIe: The ncxl iocremenl 
or  n \cachcr whose pay has bccn lixed in the revised scnIc in uccordance 

with Rule I sl~all be gmntcd on the date hewould have drawn his increment 
had he continued in [he existing scale: 

Provided [hat in cascs whcrelhe pay of n rcaclicr is stepped up in t c m s  
or Nolc 3 to Rule I. the ncxt increment shall be granted on the complelion 
of qualifying servicc of lwelve monlhs from the dale of thestcpping up of 
the pay in 11le reviscd scale: 

Providcd rurther thal, incascsothcr than thosecovercd by the preceding 
proviso, the ncxt increment of a tenchcr whose pay is fixed on lhc 1st day 
of Jaouay, 1973 at the same stage as the one fixed for anorhcr teacher 
junior to him in the same cadrc and drawing pay nl a lower stage than his 
in ihc existing scale, shall bc granied on [he samc darc as admissible [o his 
junior, iT ~ h c  date of increrncnt of [he junior happens lo bc earlier. 

E17~lnrmtiotl.-For the purposeoF111is mle, iocrcmcn~shal l beconslr~~zd 
10 mean slngcs in [lie time-scale and no[ necessarily acrunl increases in pay 
([hat is lo say, where an incrcmcn~ in any scale isnar annual. the increrllenl 
shall be construed as carrying as many slages as the numbcr of yeus  of 
service rcquired to be rendered [br earning an increrncnt). 

111. Cases 01 pay Fixation which cannot be covered by the principles 
enunciated above and also rllosc rvhcrc the applicarion or [he above 

principles gives rise lo nmmalies should be refermd to the Educarion 
Depnrlmcnt (through 111e Dircctor of Public Insrructian in case of collegc 
I"-,"J,"~P\ 
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ANNEXURE III  

Qunlification for rccruitnlcnt to thc posls oilccturcrs in tllc 
Faculties of Arts and Socia! Science Including Conlmercc 

and Scicnce in Universities and Collcges 

University Lecrurcr+- 

(a) a Doclor's degree or published work of an equally high 
standard; and 

(b) consistenrly good academic rccord with first or high second 
class (B+) Master'sdcgreein nrelevzlntsubjectoran equivalent 
degree of a foreign Universiry. 

Havin~reganl lo the need fordeveloping inter-disciplinuy programmes, 
rhc degrees in In) and (b) above may I.rc in relevanl subjects: 

Provided ~llar i C  [he selecling authoriry is of the view that the rcsczlrch 
workoracandidnre as evident either from his lhesis or lrom his published 
work is O F  very high standard, it may relax any of the qualificarions 
prescrikd in (b) nbovc: 

Provided hrther that if n cilndidate possessing a Doclor's dcgree or 
cquivalenr published work is no! available or is not considered suitable, a 
person possessing ;l consistenrly good academic rccord (due wcigh~age 
being given to M.Phi1. or equivalent degrec or research work ofqunlity) 
may be appoinred on rhc condilion that he will have to ob~ain a Doc~or's 
dcgree or givc evidence of published work of cquivalenr high standard 
within five years of his appointment, Philing which he will not be able ro 
e m  rurure jncremenls unlil he Fulfils rhcse requirements. 

fiplo~~a~io~~.-Consisten~ly good academic record means overdl l 
record of all assessments ~hroughout (he academic career leading 10 the 
Masler's degree, which should ar lcast be B+ or high second class. 

College Lecturers- 
(a) a consis~cntly good academic rccord wirh firs[ or high second 

class (E+) at [he Master's degree in a relevant subjccl or an 
equivalent degree of a foreign University; and 

(b) an M.Phi1. degree or a recognised degree beyond the Master's 
level or published nark indicaling the capacity of a cmdidate 
for independent research work: 

Provided that i f  a candidate possessing the qualilica[ion as at (b) 
above is not availabIe or not considercd suirable, the collge,  on the 
recommendarion oftheselect ing;ruthori~y,may appointaperson possessing 
il consistently good academic record on the condir ion thnt he wtll have to 
oblain an M.PhiI. degree or a recognised degrec beyond the Master's level 
wirl~in five years of liis appoin~ment, Failing which he will not be able to 
earn future increments till he obtains that degree or gives ceidencz of 
w m q ~ ; * t q l , * n t  nnvh7;ohaA 1 . r n ~ 1 -  n r  l.:-l. - ~ ~ . . , l , . - , j  



The llirlfrm~ Cl la t~dr~~ Krishi Vis~i~~~vidyalay~t Act, 1974. I 

[West Bcn. Act ' 

(Sclrrd~~le I / . )  

Exp1~11ariorl.-Consistently good record would tnem overall rrcord 
of all assessments throughout rile ncadcmic c m e r  leading ro chc Master's 
degree which should a1 Icxsl be B-t or high second class. 

OPTION FORM 

[Refcrcncc para. 6 of G. 0. No. 372-Mn. (CS), 
dated 71h April, 1975.1 

I do hereby rcluin my exisring scalc of pay wirh a l l  the condirions 
attached thereto. 

Countersigned* 
(S ig~lnl~~re L V ~ I I I  dare) 

Pri t~c ipal /Pres i~lc~~~~ u11he Go ven~irlg 
Body (for Colleges). 

*ln rasc o f  thc Principals thc option should bc countcr-signcd by ~ h c  President or the 
Governing B d y  ol lhc Collcgc co~cmcd.  

'[SCHEDULE I11 

(See seclion 46.) 

Amerrd~rrcnts ro rhc Kalyatii U~riversil~ Act, 1960 
(Wesr Doi. Act Xi11 fif 1960.) 

1. In (he preamble, [he words "generally,and agricultural, vctednary 
and the allied scicnces in pariicular, and Tor conducting researches in 
those sciences for thc benefi~ or the rural and other areas in the Stare of 
Wesr Hengal" shall bc ornilred. 

2. In seclion 2, clause (a) shall bc omitted. 

'Thc wordand ligurc wcrc suhsrirurcd for1 hcwords'THE SCIIEDULV'by s. 9(a)oirhc 
Bidhan Chandn Krishi Yiswavidyalaya (Amcndmcnr) Acr. 1977 (Wcu Ben. Act IV of 
1a-I-n 



XLIX of 1974.1 

3. in section 4,- 
(a) in clause ( I ) ,  the words "generally, and the agricultural, 

veterinary and allied scicnces in psuliculw'' shall be orniued; 
(b) clause (2) shalt be omiltcd; 
(c) in clausc (3), the words "for [he benefic of the rural and orher 

areas in West Bengal" shall be ornilled; 
(d) clausc (5) shall bc omitled; 
(e) in sub-clause (a) of clause (7), for the words ", a collegc or a 

recognized agricullunl school", the words "or a coIlege" 
shall be subsriluled; 

(Fj inclause(l4), for the words",colleges, recognizedagricultutal 
schooh and orher inslitutions". the words "and colleges" 
shall be subslitutcd; 

(g) in clause (16), for the words "clr any agricultural school 
referred to in clauses (4) and (5)", the words "referred to in 
clause (4)" shall be subsri~uted; 

(h) in clause (I 7), h e  words'', including poslsin connection wilh 
heexecution ofexrension and other programmes, undertaken 
in furihcrance of the purposes of [his AcI," shall be ornilted. 

4. In sub-section ( I )  of scction 8.- 
(a) clauses (v), (v i )  and (vii) shall be omitted; 
(b) for clausc (xi), the following clause shall be substituted, 

namely:- 
"(xi) three persons 10 be nominaled by the Chancellor.". 

5 .  Sub-seclian (2) of seclion 11 shall bc omitled. 

6. In section 20,- 
(a) in sub-section (3,- 

(i) in clause (h). the words ", experimenra1 stations, 
demonstration farms" shall bc ornilted. and 

(ii) in clause (j), Ihe words ", agricul~unl schools" shall be 
omitted; 

(b) in sub-section (6),- 
(i) in clause (d), the words ", agricultural schools" shall be 

omitted, 
(ii) in clause (k), the words ", agriculturd schools" shall be 

ornilled, and 
(iii) in clause (I), the words "including recognized agrjcultunl 

schools" shall be ornit~ed. 

7. In sub-scction (1) of section 24, the words ", agricultural school, 
experimental slalion, dernonsualion farm" shall be ornilted. 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 1969-L.-31st December, 2014.—The following Act of the West Bengal Legislature, having been assented to 
by the Governor, is hereby published for general information:— 

West Bengal Act XVIII of 2014 

THE WEST BENGAL KRISHI VISWAVIDYALAYA LAWS 
(AMENDMENT) ACT, 2014. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 31st December, 2014.] 

 

An Act to amend the Bidhan Chandra Krishi Viswavidyalaya Act, 1974 and the 
Uttar Banga Krishi Viswavidyalaya Act, 2000. 

WHEREAS it is expedient to amend the Bidhan Chandra Krishi Viswavidyalaya Act, 
1974 and the Uttar Banga Krishi Viswavidyalaya Act, 2000, for the purposes and 
in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-fifth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:— 

West Ben. Act 
XLIX of 1974. 
West Ben. Act 
XX of 2000. 

Short title and 
commencement. 

1. (1) This Act may be called the West Bengal Krishi Viswavidyalaya Laws 
(Amendment) Act, 2014. 

(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette, appoint. 
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The West Bengal Krishi Viswavidyalaya Laws 
(Amendment) Act, 2014. 

(Section' 2.) 

Amendment of 
West Ben. Act 
XLIX of 1974. 

2. In the Bidhan Chandra Krishi Viswavidyalaya Act, 1974,—
(1) in section 2,— 

(a) in clause (i), the following clause shall be inserted:— 

`(i) "affiliated", in relation to a college or a private college or an 
institution imparting education in agriculture and allied sciences, 
means affiliated to the University under this Act;'; 

(b) in clause (v), the following clause shall be inserted:— 

`(v) "constituent college" means an affiliated college in which 
instruction is provided under the prescribed condition for honours 
as well as for post-graduate courses of study and which is declared 
as such by the University: 

Provided that if no honours courses of study has been prescribed 
in respect of any professional subject, a professional college 
imparting education on such professional subject, shall be treated 
as a constituent college although no instruction is provided for 
honours courses of study in such professional subject;'; 

(c) after clause (viic), the following clause shall be inserted:— 

`(viid) "Government college" means a college maintained and managed 
by the Government of West Bengal;'; 

(d) after clause (x), the following clauses shall be inserted:— 

`(xa) "professional college" means a college imparting education 
in agriculture and/or allied sciences as may be prescribed by 
the University; 

(xb) "professional subject" means any subject relating to agriculture 
and/or allied sciences as may be prescribed by the University; 

(xc) "Associate Dean", in relation to a college or an institution, 
means an Associate Dean of a college or an institution affiliated 
to the University under this Act and includes an Associate 
Dean of a professional college under this Act; 

(xd) "private college" means a college which is fully financed, 
maintained and managed by private organisation;'; 

(2) after clause (ii) of section 7, the following clauses shall be inserted:— 

"(iia) to establish and maintain colleges relating to agriculture and allied 
sciences; 

(iib) to recognise any college or institution as a constituent college and to 
withdraw such recognition of any such college or institution; 

(iic) to affiliate any college or institution and to withdraw such affiliation;"; 

(3) for section 10, the following section shall be substituted:— 

"Executive 	10. (1) The Executive Council shall consist of the 
council. 	 following members:— 

(a) ex officio Members: 

(i) the Vice-Chancellor; 

(ii) the Pro-Vice-Chancellor; 

(iii) the Secretary, Department of Agriculture, Government of West 
Bengal or his nominee not below the rank of Joint Secretary 
to the Government of West Bengal; 
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The West Bengal Krishi Viswavidyalaya Laws 
(Amendment) Act, 2014. 

(Section 2.) 

(iv) the Secretary, Department of Finance, Government of West 
Bengal or his nominee not below the rank of Joint Secretary 
to the Government of West Bengal; 

(v) the Secretary, Department of Horticulture and Food Processing, 
Government of West Bengal or his nominee not below the 
rank of Joint Secretary to the Government of West Bengal; 

(vi) the Director of Agriculture, Government of West Bengal; 

(vii) the Director of Horticulture, Government of West Bengal; 

(viii) the Deans of Faculties including the Dean Post-Graduate 
Studies; 

(ix) the Director of Research; 

(x) the Director of Extension Education; 

(xi) the Registrar; 

(b) nominated members: 

(xii) one Principal or Associated Dean of Agriculture College, if 
any, to be nominated by the Vice-Chancellor; 

(xiii) one representative of the Indian Council of Agricultural 
Research to be nominated by that Council; 

(xiv) one member of the West Bengal Legislative Assembly 
nominated by the State Government; 

(xv) two progressive farmers to be nominated by the State 
Government; 

(xvi) two eminent scientists with a background of agricultural 
research or education to be nominated by the State Government; 

(xvii) two persons interested in education and extension education in 
agriculture, to be nominated by the Chancellor: 

Provided that no employee of the University or of a College 
or Institution affiliated with the University or recognized 
by it, shall be eligible to be a member; 

(c) elected members: 

(xviii) five teachers from the Faculties, of whom three shall be 
Professors, one shall be Associate Professor and one shall be 
Assistant Professor, to be elected by the teachers of the Faculties 
jointly in the manner as may be prescribed by the Statutes 
based on number of teachers in the respective Faculties. 

(2) The Vice-Chancellor shall be ex officio Chairman, and the Registrar 
shall be the ex officio Member-Secretary, of the Council. 

(3) The term of the office of the members of the Executive Council, 
other than the ex officio member, shall be four years and a member shall be 
eligible to be a member of the Council for more than one term. 

(4) All elections to the Executive Council shall be held in the manner 
prescribed by Statutes. 

(5) One-third of the total number of members of the Executive Council 
plus one shall be a quorum for a meeting of the Executive Council: 

Provided that no such quorum shall be required at the Convocation."; 

(4) after clause (m) of sub-section (1) of section 11, the following clause 
shall be inserted:— 

"(ml) to consider an application made by the Associate Dean of any college 
or institution for affiliation as a constituent college of the University: 
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The West Bengal Krishi Viswavidyalaya Laws 
(Amendment) Act, 2014. 

(Section 2.) 

Provided that the Executive Council shall on receipt of such application, 
consider and accord approval in its meeting subject to the fulfilment of necessary 
conditions and criteria to be fixed by the University in consultation with the 
State Government;" ; 

(5) for section 20, the following section shall be substituted:— 

"The Vice- 	 20. (1) The Vice-Chancellor shall be appointed from 
Chancellor. 	the persons of the highest level of competence, integrity, 
morals and institutional commitment. The Vice-Chancellor shall be a 
distinguished academic with a minimum of ten years of experience in a 
University system of which at least 5 years shall be as professor, or ten years 
of experience in a reputed research organisation or academic administrative 
organisation of which at least 5 years shall be in an equivalent position of 
professor. 

(2) (a) The Vice-Chancellor shall be appointed by the Chancellor out of 
the panel of three names recommended in order of preference by the Search 
Committee constituted by the State Government. 

(b) While preparing the panel, the Search Committee shall give proper 
weightage to academic excellence, exposure to the higher education system in 
the country and abroad, the adequate experience in academic and administrative 
governance and reflect the same in writing while submitting the panel to the 
Chancellor. 

(3) The Search Committee shall consist of the following Members:— 
(a) An academician, not below the rank of the Vice-Chancellor of a 

Central or State-aided University or a Senior Scientist of ICAR not 
below the rank of Deputy Director General or a Director of any 
National Institute of Agricultural Research/and learning, to be 
nominated by the Chancellor and such nominee shall be the 
Chairperson of the Committee; 

(b) An academician, not below the rank of a Professor of a Central or 
State-aided University or a Senior Scientist of ICAR not below the 
rank of Assistant Director General or a Director of any National 
Institute of Agricultural Research/and learning, to be nominated by 
the Government of West Bengal; 

(c) An academician, not below the rank of a Professor of a Central or 
State-aided University or a Senior Scientist of ICAR not below the 
rank of Assistant Director General or a Director of any National 
Institute of Agricultural Reserach/and learning, to be nominated by 
the Executive Council. 

Provided that all such Members shall be persons of eminence in the sphere 
of Agricultural Education/and of research and shall not be connected in any 
manner with the University or Colleges or institutions affiliated with the 
University or recognized by it. 

(4) (a) The Vice-Chancellor shall hold the office for a term of four years 
or till he attains the age of sixty-five years whichever is earlier, and shall be 
eligible for re-appointment for another term of four years or till he attains the 
age of sixty-five years, whichever is earlier, by following the provision of 
sub-section (1). 

(b) The Chancellor may, notwithstanding the expiration of the term of 
the office of the Vice-Chancellor or his attaining the age of sixty-five years, 
allow him to continue in office till a successor assumed office, subject to the 
condition that he shall not continue as such for any period exceeding six 
months. 
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(Section 2.) 

(5) The Vice-Chancellor shall be whole time officer of the University and 
shall be paid from the University Fund such salary and allowances as the 
Chancellor may decide in consultation with the State Government. 

(6) The Vice-Chancellor may resign his office by writing under his hand 
addressed to the Chancellor. 

(7) If— 
(a) the Vice-Chancellor is, by reasons of leave, illness or other 

causes, temporarily unable to exercise the powers and perform 
the duties of his office, or 

(b) a vacancy occurs in the office of the Vice-Chancellor by reason 
of death, resignation, removal, expiry of term of his office or 
otherwise, 

the Chancellor may, in consultation with Minister, appoint a person 
to exercise the powers and perform the duties of the Vice-Chancellor 
during the period of such temporary inability or pending the 
appointment of a Vice-Chancellor, as the case may be. 

(8) The vacancy in the office of the Vice-Chancellor occurring by reason 
of death, resignation or expiry of the term of his office, removal or otherwise, 
shall be filled up by appointment of a Vice-Chancellor in accordance with the 
provision of sub-section (1) within a period of six months from the date of 
occurrence of the vacancy, and such period shall be held to include any period 
for which a Vice-Chancellor is allowed to continue in office under clause (b) 
of sub-section (7), or a person is appointed by the Chancellor in consultation 
with the Minister to exercise the powers and perform the duties of the Vice-
Chancellor under sub-section (7). 

(9) The Vice-Chancellor may be removed from his office by the Chancellor 
if he is satisfied that the incumbent,— 

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undercharged insolvent and stands so declared by 
a competent Court; or 

(c) has been physically unfit and incapable of discharging function 
due to protracted illness or physical disability; or 

(d) has wilfully omitted or refused to carry the provision of this Act 
or has committed breach of any of the terms and conditions of 
the services contract or has abused or misused the powers vested 
in him or if the continuance in office of the Vice-Chancellor is 
detrimental to the •interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or criminal 
negligence or gross financial irregularity of duties; or 

(f) has shown incompetence to perform or has persistently made 
default in the performance of the duties imposed on him by or 
under this Act; or 

(g) has been convicted by a court for any offence within the 
concept and meaning of the Code of Criminal Procedure, 1973; 2 of 1974. 

or 
(h) is a member of, or otherwise associated with, any political parties 

or acts in any partisan manner while in office. 

Explanation.—For purpose of this sub-clause, whether any 
party is a political party or any association is a political association 
or any act of Vice-Chancellor is partisan, decision of the Chancellor 
thereon shall be final: 

Provided that the Vice-Chancellor shall be given reasonable 
opportunity to show cause by the Chancellor before taking recourse 
for his removal under clauses (d), (e), (f), (g), and (h)."; 
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(Section 2.) 

(6) for section 22, the following section shall be substituted:— 

"The Pro-Vice- 	22. (1) The Pro-Vice-Chancellor shall be appointed from 
Chancellor. 

the persons of the highest level of competence, integrity, 
morals and institutional commitment. The Pro-Vice-Chancellor shall be a 
distinguished academic with a minimum of ten years of experience in a 
University system of which at least 5 years shall be as professor, or ten years 
of experience in a reputed research organisation or academic administrative 
organisation of which at least 5 years shall be in an equivalent position of 
professor. 

(2) (a) The Pro-Vice-Chancellor shall be appointed by the Chancellor 
out of the panel of three names recommended in order of preference by the 
Search Committee constituted by the State Government. 

(b) While preparing the panel, the Search Committee shall give proper 
weightage to academic excellence, exposure to the higher education system in 
the country and abroad, the adequate experience in academic and administrative 
governance and reflect the same in writing while submitting the panel to the 
Chancellor. 

(3) The Search Committee shall consist of the following Members:— 
(a) An academician, not below the rank of the Vice-Chancellor of a 

Central or State-aided University or a Senior Scientist of ICAR 
not below the rank of Deputy Director General or a Director of 
any National Institute of Agricultural Research/and learning, to 
be nominated by the Chancellor and such nominee shall be the 
Chairperson of the Committee; 

(b) An academician, not below the rank of a Professor of a Central 
or State-aided University or a Senior Scientist of ICAR not below 
the rank of Assistant Director General or a Director of any National 
Institute of Agricultural Research/and learning, to be nominated 
by the Government of West Bengal; 

(c) An academician, not below the rank of a Professor of a Central 
or State-aided University or a Senior Scientist of ICAR not below 
the rank of Assistant Director General or a Director of any National 
Institute of Agricultural Reserach/and learning, to be nominated 
by the Executive Council. 

Provided that all such Members shall be persons of eminence in the sphere 
of Agricultural Education/and of research and shall not be connected in any 
manner with the University or Colleges or institutions affiliated with the 
University or recognized by it. 

(4) (a) The Pro-Vice-Chancellor shall hold the office for a term of four 
years or till he attains the age of sixty-five years whichever is earlier, and shall 
be eligible for re-appointment for another term of four years or till he attains 
the age of sixty-five years, whichever is earlier, by following the provision of 
sub-section (1). 

(b) The Chancellor may, notwithstanding the expiration of the term of 
the office of the Pro-Vice-Chancellor or his attaining the age of sixty-five 
years, allow him to continue in office till a successor assumed office, subject 
to the condition that he shall not continue as such for any period exceeding six 
months. 

(5) The Pro-Vice-Chancellor shall be whole time officer of the University 
and shall be paid from the University Fund such salary and allowances as the 
Chancellor may decide in consultation with the State Government. 

(6) The Pro-Vice-Chancellor may resign his office by writing under his 
hand addressed to the Chancellor. 
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(7) If— 

(a) the Pro-Vice-Chancellor is, by reasons of leave, illness or other 
causes, temporarily unable to exercise the powers and perform 
the duties of his office, or 

(b) a vacancy occurs in the office of the Pro-Vice-Chancellor by 
reason of death, resignation, removal, expiry of term of his office 
or otherwise, 

the Chancellor may, in consultation with the Minister, appoint a person to 
exercise the powers and perform the duties of the Pro-Vice-Chancellor during 
the period of such temporary inability or pending the appointment of a Pro-
Vice-Chancellor, as the case may be. 

(8) The vacancy in the office of the Pro-Vice-Chancellor occurring by 
reason of death, resignation or expiry of the term of his office, removal or 
otherwise, shall be filled up by appointment of a Pro-Vice-Chancellor in 
accordance with the provision of sub-section (1) within a period of six months 
from the date of occurrence of the vacancy, and such period shall be held to 
include any period for which a Pro-Vice-Chancellor is allowed to continue in 
office under clause (b) of sub-section (7), or a person is appointed by the 
Chancellor in consultation with the Minister to exercise the powers and perform 
the duties of the Pro-Vice-Chancellor under sub-section (7). 

(9) The Pro-Vice-Chancellor may be removed from his office by the 
Chancellor if he is satisfied that the incumbent,— 

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undercharged insolvent and stands so declared by 
a competent Court; or 

(c) has been physically unfit and incapable of discharging function 
due to protracted illness or physical disability; or 

(d) has wilfully omitted or refused to carry the provision of this Act 
or has committed breach of any of the terms and conditions of 
the services contract or has abused or misused the powers vested 
in him or if the continuance in office of the Pro-Vice-Chancellor 
is detrimental to the interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or criminal 
negligence or gross financial irregularity of duties; or 

(f) has shown incompetence to perform or has persistently made 
default in the performance of the duties imposed on him by or 
under this Act; or 

(g) has been convicted by a court for any offence within the concept 
and meaning of the Code of Criminal Procedure, 1973; or 	2 of 1974. 

(h) is a member of, or otherwise associated with, any political parties 
or acts in any partisan manner while in office. 

Explanation.—For purpose of this sub-clause, whether any party is a 
political party or any association is a political association or any act of 
Pro-Vice-Chancellor is partisan, decision of the Chancellor thereon shall be 
final: 

Provided that the Pro-Vice-Chancellor shall be given reasonable opportunity 
to show cause the Chancellor before taking recourse for his removal under 
clauses (d), (e), (0, (g), and (h). 

(10) The Pro-Vice-Chancellor shall have such duties, and shall perform 
such functions, as may be prescribed.". 
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Amendment of 
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(Amendment) Act, 2014. 

(Section' 3.) 

3. In the Uttar Banga Krishi Viswavidyalaya Act, 2000,— 

(1) in section 2,— 

(a) clause (1) shall be renumbered as clause (la) and before clause (la) 
so renumbered, the following clause shall be inserted namely:— 

`(1) "affiliated", in relation to a college or a private college or an 
institution imparting education in agriculture and allied sciences, 
means affiliated to the University under this Act;'; 

(b) after clause (4), the following clause shall be inserted:— 

`(4a) "constituent college" means an affiliated college in which 
instruction is provided under the prescribed condition for 
honours as well as for post-graduate courses of the study and 
which is declared as such by the University: 

Provided that if no honours courses of study has been prescribed 
in respect of any professional subject, a professional college 
imparting education in agriculture and allied sciences, shall be 
treated as a constituent college although no instruction is provided 
for honours courses of study in such professional subject;'; 

(c) after clause (12), the following clause shall be inserted:—

`(12a) "Government college" means a Government College maintained 
and managed by the Government of West Bengal;'; 

(d) after clause (18), the following clauses shall be inserted:— 

`(18a) "Associate Dean", in relation to a college or an institution, means 
an Associate Dean of a college or an institution affiliated to the 
University under this Act and includes an Associate Dean of a 
professional college under this Act; 

(18b) "professional college" means a college imparting education in 
agriculture and/or allied sciences as may be prescribed by the 
University; 

(18c) "professional subject" means any subject relating to agriculture 
and/or allied sciences as may be prescribed by the University;'; 

(2) after clause (9) of section 7 of the principal Act, the following clauses 
shall be inserted:— 

"(9a) to recognize any college or institution as a constituent college and to 
withdraw such recognition of any such college or institution; 

(9b) to affiliate any college or institution and to withdraw affiliation;"; 

(3) for sub-section (1) of section 10, the following sub-section shall be 
substituted:— 

"(1 ) the Executive Council shall consist of the following members:—

(a) ex officio Members: 

(i) the Vice-Chancellor; 

(ii) the Pro-Vice-Chancellor; 

(iii) the Secretary, Department of Agriculture, Government 
of West Bengal or his nominee not below the rank of 
Joint Secretary to the Government of West Bengal; 

(iv) the Secretary, Department of Finance, Government of 
West Bengal or his nominee not below the rank of Joint 
Secretary to the Government of West Bengal; 
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(v) the Secretary, Department of Horticulture and Food 
Processing, Government of West Bengal or his nominee 
not below the rank of Joint Secretary to the Government 
of West Bengal; 

(vi) the Director of Agriculture, Government of West Bengal; 

(vii) the Director of Horticulture, Government of West Bengal; 

(viii) the Deans of Faculties including the Dean Post- Graduate 
Studies; 

(ix) the Director of Research; 

(x) the Director of Extension Education; 

(xi) the Registrar; 

(b) nominated members: 

(xii) one Principal or Associated Dean of Agriculture College, 
if any, to be nominated by the Vice-Chancellor; 

(xiii) one representative of the Indian Council of Agricultural 
Research to be nominated by that Council; 

(xiv) one member of the West Bengal Legislative Assembly 
nominated by the State Government; 

(xv) two progressive farmers to be nominated by the State 
Government; 

(xvi) two eminent scientists with a background of agricultural 
research or education to be nominated by the State 
Government; 

(xvii) two persons interested in education and extension 
education in agriculture, to be nominated by the 
Chancellor: 

Provided that no employee of the University or of a 
College or Institution affiliated with the University or 
recognized by it, shall be eligible to be a member; 

(c) elected members: 

(xviii) five teachers from the Faculties, of whom three shall be 
Professors, one shall be Associate Professor and one shall 
be Assistant Professor, to be elected by the teachers of 
the Faculties jointly in the manner as may be prescribed 
by the Statutes based on number of teachers in the 
respective Faculties."; 

(4) for clause (p) of sub-section (1) of section 11, the following clause shall be 
substituted:— 

"(p) to consider an application made by the Associate Dean of any college 
or institution for affiliation as a constituent college of the University: 

Provided that the Executive Council shall, on receipt of such 
-application, consider and accord approval in its meeting subject to 
the fulfilment of necessary conditions and criteria to be fixed by the 
University in consultation with the State Government;"; 

(5) in section 23, after sub-section (1), the following sub-section shall be 
inserted:— 

"(1A) the Pro-Vice-Chancellor;" ; 
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(6) for section 25, the following section shall be substituted:— 

"The Vice- 	25. (1) The Vice-Chancellor shall be appointed from 
Chancellor. 

the persons of the highest level of competence, integrity, 
morals and institutional commitment. The Vice-Chancellor shall be a 
distinguished academic with a minimum of ten years of experience in a 
University system of which at least 5 years shall be as professor, or ten 
years of experience in a reputed research or academic administrative 
organisation of which at least 5 years shall be in an equivalent position of 
professor. 

(2) (a) The Vice-Chancellor shall be appointed by the Chancellor out 
of the panel of three names recommended in order of preference by the 
Search Committee constituted by the State Government. 

(b) While preparing the panel, the Search Committee shall give proper 
weightage to academic excellence, exposure to the higher education system 
in the country and abroad, the adequate experience in academic and 
administrative governance and reflect the same in writing while submitting 
the panel to the Chancellor. 

(3) The Search Committee shall consist of the following Members:— 

(a) An academician, not below the rank of the Vice-Chancellor of a 
Central or State-aided University or a Senior Scientist of ICAR 
not below the rank of Deputy Director General or a Director of 
any National Institute of Agricultural Research/and learning, to 
be nominated by the Chancellor and such nominee shall be the 
Chairperson of the Committee; 

(b) An academician, not below the rank of a Professor of a Central 
or State-aided University or a Senior Scientist of ICAR not 
below the rank of Assistant Director General or a Director of 
any National Institute of Agricultural Research/and learning, to 
be nominated by the Government of West Bengal; 

(c) An academician, not below the rank of a Professor of a Central 
or State-aided University or a Senior Scientist of ICAR not 
below the rank of Assistant Director General or a Director of 
any National Institute of Agricultural Reserach/and learning, to 
be nominated by the Executive Council. 

Provided that all such Members shall be persons of eminence in the 
sphere of Agricultural Education/and of research and shall not be connected 
in any manner with the University or Colleges or institutions affiliated 
with the University or recognized by it. 

(4) (a) The Vice-Chancellor shall hold the office for a term of four 
years or till he attains the age of sixty-five years, whichever is earlier, and 
shall be eligible for re-appointment for another term of four years or till he 
attains the age of sixty-five years, whichever is earlier, by following the 
provision of sub-section (1). 

(b) The Chancellor may, notwithstanding the expiration of the term of 
the office of the Vice-Chancellor or his attaining the age of sixty-five years, 
allow him to continue in office till a successor assumed office, subject to 
the conditions that he shall not continue as such for any period exceeding 
six months. 

(5) The Vice-Chancellor shall be whole time officer of the University 
and shall be paid from the University Fund such salary and allowances as 
the Chancellor may decide in consultation with the State Government. 
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(6) The Vice-Chancellor may resign his office by writing under his 
hand addressed to the Chancellor. 

(7) If— 

(a) the Vice-Chancellor is, by reasons of leave, illness or other 
causes, temporarily unable to exercise the powers and perform 
the duties of his office, or 

(b) a vacancy occurs in the office of the Vice-Chancellor by reason 
of death, resignation, removal, expiry of term of his office or 
otherwise, 

the Chancellor may, in consultation with the Minister, appoint a person to 
exercise the powers and perform the duties of the Vice-Chancellor during 
the period of such temporary inability or pending the appointment of a 
Vice-Chancellor as the case may be. 

(8) The vacancy in the office of the Vice-Chancellor occurring by reason 
of death, resignation or expiry of the term of his office, removal or 
otherwise, shall be filled up by appointment of a Vice-Chancellor in 
accordance with the provisions of sub-section (1) within a period of six 
months from the date of occurrence of the vacancy, and such period shall 
be held to include any period for which a Vice-Chancellor is allowed to 
continue in office under clause (b) of sub-section (7), or a person is appointed 
by the Chancellor in consultation with the Minister to exercise the powers 
and perform the duties of the Vice-Chancellor under sub-section (7). 

(9) The Vice-Chancellor may be removed from his office by the 
Chancellor if he is satisfied that the incumbent,— 

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undercharged insolvent and stands so declared 
by a competent Court; or 

(c) has been physically unfit and incapable of discharging function 
due to protracted illness or physical disability; or 

(d) has wilfully omitted or refused to carry the provision of this 
Act or has committed breach of any of the terms and conditions 
of the services contract or has abused or misused the powers 
vested in him or if the continuance in office of the Vice-
Chancellor is detrimental to the interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or 
criminal negligence or gross financial irregularity of duties; or 

(f) has shown incompetence to perform or has persistently made 
default in the performance of the duties imposed on him by or 
under this Act; or 

(g) has been convicted by a court for any offence within the concept 
and meaning of the Code of Criminal Procedure, 1973; or 2 of 1974. 

(h) is a member of, or otherwise associated with, any political 
parties or acts in any partisan manner while in office. 

Explanation.— For purpose of this sub-clause, whether any party is a 
political party or any association is a political association or any act of 
Vice-Chancellor is partisan, decision of the Chancellor thereon shall be 
final: 

Provided that the Vice-Chancellor shall be given reasonable opportunity 
to show cause by the Chancellor before taking recourse for his removal 
under clauses (d), (e), (f), (g), and (h)."; 
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(7) after section 26, the following section shall be inserted:— 
"The Pro-Vice- 
Chancellor. 	26A. (1) The Pro-Vice-Chancellor shall be appointed 

from the persons of the highest level of competence, 
integrity, morals and institutional commitment. The Pro-Vice-Chancellor 
shall be a distinguished academic with a minimum of ten years of experience 
in a University system of which at least 5 years shall be as professor, or ten 
years of experience in a reputed research organisation or academic 
administrative organisation of which at least 5 years shall be in an equivalent 
position of professor. 

(2) (a) The Pro-Vice-Chancellor shall be appointed by the Chancellor 
out of the panel of three names recommended in order of preference by the 
Search Committee constituted by the State Government. 

(b) While preparing the panel, the Search Committee shall give proper 
weightage to academic excellence, exposure to the higher education system 
in the country and abroad, the adequate experience in academic and 
administrative governance and reflect the same in writing while submitting 
the panel to the Chancellor. 

(3) The Search Committee shall consist of the following Members:— 

(a) An academician, not below the rank of the Vice-Chancellor of a 
Central or State-aided University or a Senior Scientist of ICAR 
not below the rank of Deputy Director General or a Director of 
any National Institute of Agricultural Research/and learning, to 
be nominated by the Chancellor and such nominee shall be the 
Chairperson of the Committee; 

(b) An academician, not below the rank of a Professor of a Central 
or State-aided University or a Senior Scientist of ICAR not 
below the rank of Assistant Director General or a Director of 
any National Institute of Agricultural Research/and learning, to 
be nominated by the Government of West Bengal; 

(c) An academician, not below the rank of a Professor of a Central 
or State-aided University or a Senior Scientist of ICAR not 
below the rank of Assistant Director General or a Director of 
any National Institute of Agricultural Reserach/and learning, to 
be nominated by the Executive Council. 

Provided that all such Members shall be persons of eminence in the 
sphere of Agricultural Education/and of research and shall not be connected 
in any manner with the University or Colleges or institutions affiliated 
with the University or recognized by it. 

(4) (a) The Pro-Vice-Chancellor shall hold the office for a term of 
four years or till he attains the age of sixty-five years whichever is earlier, 
and shall be eligible for re-appointment for another term of four years or 
till he attains the age of sixty-five years, whichever is earlier, by following 
the provision of sub-section (1). 

(b) The Chancellor may, notwithstanding the expiration of the term of 
the office of the Pro-Vice-Chancellor or his attaining the age of sixty-five 
years, allow him to continue in office till a successor assumes office, subject 
to the condition that he shall not continue as such for any period exceeding 
six months. 
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(5) The Pro-Vice-Chancellor shall be whole time officer of the 
University and shall be paid from the University Fund such salary and 
allowances as the Chancellor may decide in consultation with the State 
Government. 

(6) The Pro-Vice-Chancellor may resign his office by writing under 
his hand addressed to the Chancellor. 

(7) If— 

(a) the Pro-Vice-Chancellor is, by reasons of leave, illness or other 
causes, temporarily unable to exercise the powers and perform 
the duties of his office, or 

(b) a vacancy occurs in the office of the Pro-Vice-Chancellor by 
reason of death, resignation, removal, expiry of term of his 
office or otherwise, 

the Chancellor may, in consultation with the Minister, appoint a person to 
exercise the powers and perform the duties of the Pro-Vice-Chancellor 
during the period of such temporary inability or pending the appointment 
of a Pro-Vice- Chancellor, as the case may be. 

(8) The vacancy in the office of the Pro-Vice-Chancellor occurring by 
reason of death, resignation or expiry of the term of his office, removal or 
otherwise, shall be filled up by appointment of a Pro-Vice-Chancellor in 
accordance with the provision of sub-section (1) within a period of six 
months from the date of occurrence of the vacancy, and such period shall 
be held to include any period for which a Pro-Vice-Chancellor is allowed 
to continue in office under clause (b) of sub-section (7), or a person is 
appointed by the Chancellor in consultation with the Minister to exercise 
the powers and perform the duties of the Pro-Vice-Chancellor under 
sub-section (7). 

(9) The Pro-Vice-Chancellor may be removed from his office by the 
Chancellor if he is satisfied that the incumbent,— 

(a) has become insane and adjudged by a competent court to be of 
unsound mind; or 

(b) has become an undercharged insolvent and stands so declared 
by a competent Court; or 

(c) has been physically unfit and incapable of discharging function 
due to protracted illness or physical disability; or 

(d) has wilfully omitted or refused to carry the provision of this 
Act or has committed breach of any of the terms and conditions 
of the services contract or has abused or misused the powers 
vested in him or if the continuance in office of the Pro-Vice-
Chancellor is detrimental to the interest of the University; or 

(e) has been proved to be guilty of criminal breach of trust or 
criminal negligence or gross financial irregularity of duties; or 

(f) has shown incompetence to perform or has persistently made 
default in the performance of the duties imposed on him by or 
under this Act; or 
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(g) has been convicted by a court for any offence within the concept 
and meaning of the Code of Criminal Procedure, 1973; or 

(h) is a member of, or otherwise associated with, any political 
parties or acts in any partisan manner while in office. 

Explanation.—For purpose of this sub-clause, whether any party is a 
political party or any association is a political association or any act of Pro-
Vice-Chancellor is partisan, decision of the Chancellor thereon shall be 
final: 

Provided that the Pro-Vice-Chancellor shall be given reasonable 
opportunity to show cause by the Chancellor before taking recourse for his 
removal under clauses (d), (e), (f), (g), and (h). 

(10) The Pro-Vice-Chancellor shall have such duties, and shall perform 
such functions, as may be prescribed." . 

2 of 1974. 

    

By order of the Governor, 

MALAY MARUT BANERJEE, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 174-L.-19th February, 2021.—The following Act of the West Bengal Legislature, having been assented to by 

the Governor, is hereby published for general information:— 

West Bengal Act II of 2021 

THE WEST BENGAL KRISHI VISWAVIDYALAYA LAWS 
(AMENDMENT) ACT, 2021. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 19th February, 2021.] 

An Act to amend the Bidhan Chandra Krishi Viswavidyalaya Act, 1974 and the Uttar 

Banga Krishi Viswavidyalaya Act, 2000. 

WHEREAS it is expedient to amend the Bidhan Chandra Krishi Viswavidyalaya Act, 

1974, and the Uttar Banga Krishi Viswavidyalaya Act, 2000, for the purpose and in 

the manner hereinafter appearing; 

It is hereby enacted in the Seventy-second Year of the Republic of India, by the 

Legislature of West Bengal, as follows:— 

West Ben. Act 
XLIX of 1974. 
West Ben. Act 
XX of 2000. 
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The West Bengal Krishi Viswavidyalaya Laws 
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(Sections 1-3.) 

Short title and 
commencement. 

Substitution of 
new section for 
section 33B of 
West Ben. Act 
XLIX of 1974. 

Substitution of 
new section for 
section 43 of West 
Ben. Act XX of 
2000. 

1. (1) This Act may be called the West Bengal Krishi Viswavidyalaya Laws 
(Amendment) Act, 2021. 

(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette, appoint. 

2. In the Bidhan Chandra Krishi Viswavidyalaya Act, 1974, for section 33B, the 
following section shall be substituted:— 

"Retirement of 	33B. Every full-time regular teacher and such other regular Teachers. 
employees, who are in receipt of the State Government's notified scale 

of pay and holding a substantive post in the Bidhan Chandra Krishi Viswavidyalaya, a 
State-aided University or in any Government-aided college under the said University, 
shall retire from service on attaining such age as may be determined and notified in the 
Official Gazette by the State Government, from time to time.". 

3. In the Uttar Banga Krishi Viswavidyalaya Act, 2000, for section 43, the following 
section shall be substituted:— 

43. Every full-time regular teacher and such other regular 
employees, who are in receipt of the State Government's notified scale 

of pay and holding a substantive post in the Uttar Banga Krishi Viswavidyalaya, a 
State-aided University or in any Government-aided college under the said University, 
shall retire from service on attaining such age as may be determined and notified in the 
Official Gazette by the State Government, from time to time.". 

"Retirement of 
Teachers. 

By order of the Governor, 

SUGATO MAJUMD AR, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 257-L.-17th March, 2023.—The following Act of the West Bengal Legislature, having been assented to by 
the Governor, is hereby published for general information:— 

West Bengal Act XIX of 2022 
THE WEST BENGAL KRISHI VISWAVIDYALAYA LAWS 

(AMENDMENT) ACT, 2022. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 17th March, 2023.] 

Short title and 
commencement. 

An Act to amend the Bidhan Chandra Krishi Viswavidyalaya Act, 1974 and the 
Uttar Banga Krishi Viswavidyalaya Act, 2000. 

WHEREAS it is expedient to amend the Bidhan Chandra Krishi Viswavidyalaya Act, 
1974, and the Uttar Banga Krishi Viswavidyalaya Act, 2000, for the purposes and 
in the manner hereinafter appearing; 

It is hereby enacted in the Seventy-third Year of the Republic of India, by the 
Legislature of West Bengal, as follows:- 

1. (1) This Act may be called the West Bengal Krishi Viswavidyalaya Laws 
(Amendment) Act, 2022. 

West Ben. Act 
XLIX of 1974. 
West Ben. Act 
XX of 2000. 
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(Amendment) Act, 2022. 

(Sections 2, 3.) 

Amendment of 
section 20 of West 
Ben. Act XLIX of 
1974. 

Amendment of 
section 25 of West 
Ben. Act XX of 
2000. 

(2) It shall come into force on such date as the State Government may, by 

notification in the Official Gazette, appoint. 

2. In the Bidhan Chandra Krishi Viswavidyalaya Act, 1974, for sub-section (4) of 
section 20, the following sub-section shall be substituted:— 

"(4) (a) The Vice-Chancellor shall hold the office for a period of four years, 

appointed as such in terms of the provisions of sub-section (1), and shall be eligible for 
reappointment for another term of four years subject to the satisfaction of the State 

Government and on the basis of his past academic excellence and administrative 

success established during his term of office in the capacity of Vice-Chancellor, or till 

he attains the age of seventy years, whichever is earlier. 

(b) The Chancellor may, notwithstanding the expiration of the term of office of the 

Vice-Chancellor, allow him to continue in office for a period not more than two years 
at a time in consultation with the Minister-in-charge of the concerned Department, 
which shall under no circumstances be extended beyond the age of seventy years, 

subject to the satisfaction of the State Government and on the basis of his past academic 
excellence and administrative success established during his term of office in the 
capacity of Vice-Chancellor.". 

3. In the Uttar Banga Krishi Viswavidyalaya Act, 2000, for sub-section (4) of 

section 25, the following sub-section shall be substituted:— 

"(4) (a) The Vice-Chancellor shall hold the office for a period of four years, 

appointed as such in terms of the provisions of sub-section (1), and shall be eligible for 
reappointment for another term of four years subject to the satisfaction of the State 
Government and on the basis of his past academic excellence and administrative 

success established during his term of office in the capacity of Vice-Chancellor, or till 
he attains the age of seventy years, whichever is earlier. 

(b) The Chancellor may, notwithstanding the expiration of the term of office of the 

Vice-Chancellor, allow him to continue in office for a period not more than two years 

at a time, in consultation with the Minister-in-charge of the concerned Department, 
which shall under no circumstances be extended beyond the age of seventy years, 

subject to the satisfaction of the State Government and on the basis of his past academic 
excellence and administrative success established during his term of office in the 

capacity of Vice-Chancellor.". 

By order of the Governor, 

PRADIP KUMAR PANJA, 
Pr. Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Goyernment of West Bengal Enterprise), Kolkata 700 056. 
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